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THE UTTAR PRADESH MOTOR VEHICLES TAXATION ACT, 
1997 

(Act no. 21 of 1997) 
An Act to provide for the imposition of tax in the State on motor vehicles and additional tax on 

motor vehicles engaged in the transport of passengers and goods for hire. 

It is hereby enacted in the Forty-eighth year of the Republic of India as follows- 

1. Short title, extent and commencement – (1) This Act may be called the Uttar Pradesh Motor 
Vehicles Taxation Act, 1997. 

(2) It extends to the whole of  Uttar Pradesh.  

(3) It shall come into force on such date as the State Government may, by notification , appoint in this 
behalf and different dates may be appointed for different provisions.  

2. Definitions- In this Act,- 
1[(a) “Additional tax” means a tax imposed  under Section 6.] 

(b) “Appellate Authority” means the Transport Commissioner, Uttar Pradesh or any other officer 
appointed by the State Government as Appellate Authority; 

(c) “Certificate of registration” means the certificate issued by a competent authority to the effect that a 
motor vehicle has been duly registered in accordance with the provisions of the Motor Vehicles Act, 1988 
or any other law for the time being in force, relating to registration of motor vehicles; 

(d) "Goods carriage" means any motor vehicle constructed or adapted wholly or partly for use for the 
carriage of goods, or any motor vehicle not so constructed or adapted when used for the carriage of goods 
either solely or in addition to passengers, and includes a trailor but does not include a motor cab, or a 
maxi cab or a contract carriage or stage carriage where such contract carriage or stage carriage is 
authorised to carry a limited quantity of load;  
2[(d-1) "Green tax" means a tax imposed under the proviso to sub-section (1) of Section 4.]  

(e) "Limited quantity of load" means such quantity of load, not exceeding the limits determined by the 
Transport Commissioner, Uttar Pradesh as the Registering Authority may specify in the registration 
certificate in respect of a vehicle;  

(f) "Old motor vehicle" means a motor vehicle other than a transport vehicle registered prior to February 
5, 1988 under the provisions of the Motor Vehicles Act, 1939; 

(g) "operator" in respect of a transport vehicle means a person whose name is entered in the permit or in 
an authorisation certificate issued under the Uttar Pradesh Motor Vehicles (Special Provisions) Act, 1976, 
and where there is no such permit or authorisation certificate, the person whose name is entered in the 
certificate of registration in respect of such vehicle, and where the transport vehicle is the subject of a hire 
purchase agreement, the person in possession of the vehicle under that agreement and where any such 
person is a minor, the guardian of such minor;  

(h) "owner" in respect of a motor vehicle means the person whose name is entered in the certificate of 
registration issued in respect of such vehicle, and where such vehicle is the subject of an agreement of 
hire purchase or lease or hypothecation, the person in possession of the vehicle under that agreement and 
where any such person is a minor, the guardian of such minor;  

(i) "passenger" in relation to a public service vehicle means any person travelling in a public service 
vehicle, but does not include the operator, the driver, the conductor or an employee of the operator of the 
public service vehicle travelling in the bona fide discharge of his duties in connection with the public 
service vehicle; 

1. Subs. by U.P. Act No. 18 of 2009 (w.e.f. 28-10-2009) 
2. Ins. by. U.P. Act No. 9 of 2014 (w.e.f. 09-07-2014) 
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1[(j) "quarter" means a period of three calendar months commencing on the first day of any 
calendar month.] 

(k) "region" means the area specified as a region under sub-section (1) of Section 68 of the 
Motor Vehicles Act, 1988 and includes a sub-region as may be specified by the State 
Government from time to time;  
2[(k-1) "special tax" means a tax imposed under Section 4-A.] 

(l) "tax" means any tax levied under Section 4 ; 

(m) "Taxation Officer" means an officer, appointed as such by the State Government and 
includes any other officer on whom all or any or the powers of the Taxation Officer are 
conferred by a general or special order of the State Government;  

(n) "transport vehicle" means a goods carriage or a public service vehicle; 

(o) words and expressions used but not defined in this Act and defined in the Motor Vehicles 
Act, 1988, shall have the respective meaning assigned to them in that Act; 

3. Power to exempt— (1) The State Government may, by rule or notified order, subject 
to such conditions and for such period, as may be specified, exempt, either wholly or partially, 
any motor vehicle or class of 3[motor vehicles] from,— 

(a) the operation of this Act or any provision thereof, or  

(b) the payment of any tax under this Act.  

(2) 4[***].  

(3) The State Government may, in the like manner withdraw any exemption  granted 
under sub-section (1) but such withdrawal shall not operate  retrospectively.  

4. Imposition of tax—(1) Save as otherwise provided in this Act or the rules made 
thereunder, no motor vehicle other than a transport vehicle, shall be used in any public place in 
Uttar Pradesh unless a one-time tax at the rate applicable in respect of such motor vehicle, 5[as 
may be specified by the State Government by notification in the Gazette] has been paid in 
respect thereof:  

6[Provided that in respect of an old motor vehicle instead of a one time tax, annual tax 
applicable to such motor vehicle as may be specified by the State Government by notification in 
the Gazette may be paid.] 

Provided further that in respect of an old motor vehicle instead of a one-time tax, annual 
tax applicable to such motor vehicle, as specified in part ‘C’ First Schedule may be paid. 

 

1. Subs. by U.P. Act No. 18 of 2009 (w.e.f. 28-10-2009) 

2. Subs. by U.P. Act No. 18 of 2009 (w.e.f. 28-10-2009) 

3. Subs. by U.P. Act No. 18 of 2009 (w.e.f. 28-10-2009)  

4. Sub- section (2) omitted by U.P. Act no. 18 of 2009 (w.e.f. 28-10-2009).  

5. Subs. by U.P. Act No. 18 of 2009 (w.e.f. 28-10-2009) for the words “as specified in part ‘B’ 

6. Subs. by U.P. Act No. 18 of 2009 (w.e.f. 28-10-2009) 
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1[Provided also that from the date of commencement of the Uttar Pradesh Motor Vehicles 
Taxation (Amendment) Act, 2014 no motor vehicle other than a transport vehicle shall be used in 
any public place after the expiry of validity of registration under the Motor Vehicles Act, 1988 
unless a green tax at the rate applicable to such Motor Vehicles as may be specified by 
notification, by the State Government has been paid in respect thereof."] 

2["(1-A) Save as otherwise provided in this Act or the rules made thereunder no three 
wheeler motor cab and goods carriage having gross vehicle weight not exceeding 3000 
Kilograms, shall be used in any public’ place in Uttar Pradesh unless yearly tax at such rate of 
such motor vehicle, as may be specified by the State Government by notification in the Gazette, 
has been paid in respect thereof: 

Provided that in respect of a motor vehicle under this sub-section in lieu of yearly tax 
such amount of one time tax may be payable as specified by the State Government by 
notification in the Gazette:"] 

3[(2) Save as otherwise provided by or under this Act no goods carriage other than those 
specified in sub-section (1-A), construction equipment vehicles, specially designed vehicles, 
motor cab (other than three wheeler motor cab), maxi cab and public service vehicles owned or 
controlled by the State Transport Undertaking, shall be used in any public place in Uttar Pradesh 
unless a quarterly tax at the rate applicable to such motor vehicle as may be specified by the 
State Government by notification in the Gazette, has been paid in respect thereof:  

Provided that in respect a motor vehicle under this sub-section instead of quarterly tax, an 
yearly tax at such rate as may be specified by the State Government may be payable."  

(2-A) Save as otherwise provided by or under this Act no public service vehicle other 
than those referred in sub-section (1-A) and sub-section (2) shall be used in any public place in 
Uttar Pradesh unless a monthly tax at such rate as may be notified by the State Government is 
paid in respect thereof:  

Provided that in respect a motor vehicle under this sub-section instead of monthly tax, a 
quarterly or an yearly tax at such rate as may be notified by the State Government may be 
payable."  

(2-B) Where any reciprocal agreement relating to taxation of goods carried by road is 
entered into between the Government of Uttar Pradesh and any other State Government or a 
Union Territory, the levy of tax under sub-section (1-A) or sub-section (2) shall, notwithstanding 
anything contained in the said sub-section, be in accordance with the terms and conditions of 
such agreement: 

Provided that the tax so levied shall not exceed the tax which would otherwise been 
levied under the Act."  

(3) Where any motor vehicle other than a transport vehicle is found plying as a transport 
vehicle, such tax therefore as may be notified by the State Government, shall be payable.] 

(4) 4[***] 

 
1. Ins. by U.P. Act No. 9 of 2014. (w.e.f. 09-07-2014) 
2. Ins. by U.P. Act No. 18 of 2009 (w.e.f. 28.10.2009) 
3.  Subs. by U.P. Act No. 18 of 2009 (w.e.f. 28-10-2009) 
4. Omitted by U.P. Act No. 18 of 2009 (w.e.f. 28-10-2009).  
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1[4-A. Levy of special tax in respect of certain Vehicles.—Save as otherwise provided 
by or under this Act no public service vehicle covered by temporary permit issued for the 
conveyance of passengers on special occasions, such as to and from fair and religious gatherings 
or to carry marriage parties, tourist parties or such other reserved parties by whatever name 
called shall be operated in public place in Uttar Pradesh unless in addition to tax under Section 4, 
the special tax at such rate as may be notified by the State Government has been paid in respect 
thereof. ] 

5. 2[***] 
3[6. Additional tax on public service vehicle—Save as otherwise provided in this Act or 

the rules made thereunder, no public service vehicle owned or controlled by State Transport 
Undertaking shall be operated in any public place in Uttar Pradesh unless an additional tax as 
may be notified by the State Government in addition to tax payable under Section 4 has been 
paid in respect thereof.] 

7. 4[***] 
1. Ins. by U.P. Act No. 18 of 2009 (w.e.f. 28.10.2009) 
2. Omitted by U.P. Act No. 18 of 2009 (w.e.f. 28-10-2009). Prior to omission, it stood as under:  
    5. Additional tax on goods carriages—(1) Save as otherwise provided by or under this Act no goods carriage shall be 
operated in any public place in Uttar Pradesh, unless there has been paid in respect thereof, in addition to the tax payable under 
Section 4, an additional tax at the rate applicable to such goods carriage specified, as the case may be, in— 

(a) Third Schedule, in the case of the goods carriage plying under permits granted by authorities having 
jurisdiction within Uttar Pradesh, or  

(b) Part 'B' of the Third Schedule, in the case of goods carriage operating under national permit granted under 
sub-section (12) of Section 88 of the Motor Vehicles Act, 1988.  

(c)  Sixth Schedule, in the case of the goods carriage plying under permits granted by authorities having 
jurisdiction outside Uttar Pradesh for Inter State route party lying in Uttar Pradesh: 

Provided that the State Government may, by notification, increase by not more than fifty per cent, the rates of 
additional tax specified in the said Schedules.  

(2) Where any reciprocal agreement relating to taxation of goods carried by road is entered’ into between the 
Government of Uttar Pradésh and any other State Government or a Union Territory, the levy of additional tax under subsection 
(1) shall, notwithstanding anything contained in the said sub-section, be in accordance with the terms and conditions of such 
agreement : 

Provided that the additional tax so levied shall not exceed the additional tax which could otherwise been levied under 
this Act. 
3. Subs. by U.P. Act No. 18 of 2009 (w.e.f. 28.10.2009). Prior to substitution, it stood as under:  
      6. Additional tax on public service vehicle.-(1) Save as otherwise provided in this Act or the rules made thereunder, no 
public service vehicle, [Subs. by U.P. Act No. 21 of 2004] [other than those owned or controlled by a State Transport 
undertaking] shall be operated in any public place in Uttar Pradesh unless there has been paid in respect thereof, in addition to the 
tax payable under Section 4, an additional tax at the rate applicable to such public service vehicle specified in the Fourth 
Schedule: 
Provided that the State Government may, by notification, increase by not more than fifty per cent, the rates of additional tax 
specified in the said Schedule.  
[Subs. by U.P. Act No. 21 of 2004.]["(1-A) Save as otherwise provided in this Act, no Motor Vehicle registered, or adapted to 
carry more than nine persons excluding the driver shall be kept for use without a permit Section 66 of the Motor Vehicles Act, 
1988 unless there has been paid in respect thereof in addition to the tax payable under Section 4, an additional tax payable in 
respect of that category of vehicle under clause (c) of Article V of the Fourth Schedule: 
Provided that the provisions of this sub-section of this sub-section shall be apply to a Motor Vehicle referred to in sub-section (3) 
of Section 66 of the said Act".  
(2) The additional tax in respect of a public service vehicle *[owned or controlled by the *Subs. by U.P. 

4. Section 7 omitted by U.P. Act No. 18 of 2009 (w.e.f. 28.10.2009). Prior to omission, it stood as under: 

      7. Classification of routes for determining tax or additional tax—(1) For the purpose of determining the amount of the tax 
payable in respect of transport vehicles under the First Schedule or for determining additional tax payable under the Fourth 
Schedule all routes in Uttar Pradesh shall be classified by the prescribed authority as "A-Class" routes or "B-Class" routes in such  
manner as may be prescribed.  

(2) Until the routes are classified under sub-section (1)— 

(i) "Special Class" and "A-Class" routes classified under the United Provinces Motor Vehicles 
Taxation Act, 1935 shall be the "A-Class" routes under this Act, and 

(ii) "B-Class" and "C-Class" routes, classified under that Act, shall be the "B-Class" routes under this 
Act.  
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8. Accident Relief Fund—1[(1) For the purpose of providing relief to the. passengers or 
other persons, suffering casualty in any accident in which a public service vehicle is involved, or 
to heirs of such passengers or other persons, the State Government shall establish a fund to be 
known as the Uttar Pradesh Road Transport Accident Relief fund. The amount equivalent to two 
per cent of the tax levied under Section 4 and two per cent of the additional tax levied under 
Section 6 shall be credited to the said fund.] 

(2) The fund established under sub-section (1) shall be administered and utilized in such 
manner, as may be prescribed.  

9. Payment of tax and penalty—(1) Subject to the provisions of Section 11— 

(i)  the tax payable under sub-section (1) of section 4 shall be paid at the time of the 
registration of the vehicle under the Motor Vehicles Act, 1988 : 

Provided that in respect of an old motor vehicle, the tax shall be payable in advance on or 
before the fifteenth day of January in each year;  

2["(ii) the tax payable under sub-section (1-A) of Section 4, shall be payable in advance 
for one year at the time of the registration of the vehicle under the Motor Vehicles 
Act, 1988 and thereafter on or before be fifteenth day of the first calendar month of 
the each year next following.  

(iii) the tax payable under sub-section (2) of Section 4 shall be payable in advance for 
one quarter at the time of registration of the vehicle under the Motor Vehicles Act, 
1988 and thereafter on or before the fifteenth day of the first calendar month of the 
each quarter next following."] 

(iv) 3[(a) the tax payable under sub-section (2-A) of Section 4 shall be payable in 
advance for one calendar month at the .time of registration of the vehicle under the 
Motor Vehicles Act, 1988 and thereafter on or before the fifteenth day of each 
calendar month next following.] 

(b) 4[the special tax payable under Section 4-A] in respect of vehicles covered by 
temporary permit issued for the conveyance of passengers on special occasions, 
such as to and from fairs and religious gatherings or to carry marriage parties, 
tourist parties or such other reserved parties shall be paid at the time of issuance of 
such temporary permit. 

1. Subs. by U.P. Act No. 18 of 2009 (w.e.f 28.10.2009). Prior to substitution, it stood as under: 
(1) For the purpose of providing relief to the passengers or others, suffering casualty in any accident in which a 
public service vehicle is involved, or to heirs of such passengers or "other persons, the State Government shall 
establish a fund to be known as the Uttar Pradesh Road Transport Accidents Relief Fund". The surcharge levied 
under sub-section (3) of Section 6 and an amount equivalent to one out of twenty-one parts of the additional tax 
levied under sub-sections (1) and (2) of Section 6 shall be credited to the said Fund. 
2. Subs by U.P. Act No. 18 of 2009 (w.e.f. 28.10.2009). Prior to substitution, it stood as under:  
(ii) the tax payable under sub-section (2) of Section 4 shall be payable in advance for each quarter at the time of the 
registration of the vehicle under the Motor Vehicles Act, 1988 and thereafter on or before the fifteenth day of 
January, April, July and October in each year; [Subs. by U.P. Act No. 5 of 1999]. [(iii) the additional tax payable 
under clause (a) of sub-section (1) Section 5 shall payable in advance on or before the fifteenth day of January, 
April, July and October in each year. 
3. Subs. by U.P. Act No. 18 of 2009 (w.e.f. 28.10.2009). Prior to substitution, it stood as under:  
(a) the additional tax under Section 6 (other than a case to which sub-clause (b) applies) shall be payable in advance 
on or before fifteenth day of each calendar months at the rate of one-third of the rate specified in the Fourth 
Schedule. 
4. Subs. by U.P. Act No. 18 of 2009 (w.e.f. 28.10.2009).  for the words “the additional tax payable under Section 6.” 
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(2) When any person transfers a motor vehicle registered in his name to any other person, 
then without prejudice to the liability of the transfer or in this regard, the transferee shall be 
liable to pay the arrears of tax, additional tax and penalty, if any, in respect of the motor vehicle 
so transferred, due on or before the date of its transfer, as if the transferee was the owner of the 
said motor vehicle during the period for which such tax, additional tax or penalty is due.  

(3) Where the tax or additional tax in respect of a motor vehicle is not paid within the 
period specified in sub-section (1), in addition to the tax or the additional tax due, a penalty at 
such rate 1[not exceeding the due amount] as may be prescribed, shall be payable, for which the 
owner and the operator if any shall be jointly and severally liable. 

(4) In computing the amount of tax, additional tax or penalty under this Act the amount 
shall be rounded off to the nearest rupee, that is to say a fraction of a rupee being fifty paise or 
more shall be rounded off to the next higher rupee and any fraction less than fifty paise shall be 
ignored.  

10. Vehicles not to be used in Uttar Pradesh without payment of tax—2[(1) 
Notwithstanding anything contained in Section 9, no transport Vehicle shall ply in Uttar 
Pradesh—] 

3[(a)  under a temporary permit granted under the Motor vehicles Act, 1988 by an 
authority having jurisdiction outside Uttar Pradesh unless there has been paid in 
respect thereof a tax under Section 4 for its use or stay in Uttar Pradesh.] 

(b) under a national permit granted under sub-section (12) of Section 88 of the said 
Act by an authority having jurisdiction outside Uttar Pradesh unless there has 
been paid in respect thereof 4[a tax under Section 4] calculated 5[at the rate 
specified by the State Government by Notification in the Gazette] in the manner 
prescribed.  

(c) under a permit granted under sub-section (9) of Section 88 of the said Act read 
with the Motor Vehicles (An India Permit for Tourist Transport Operators) Rules, 
1993 by an authority having jurisdiction outside Uttar Pradesh unless there has 
been paid in respect thereof 6[a tax under Section 4] at the rate 7[specified by the 
State government by notification in the Gazette] in the manner prescribed :  

8[***]  

1. Subs. by U.P. Act No. 18 of 2009 (w.e.f. 28.10.2009).  for the words “not exceeding twenty five per cent of the 
due amount.” 
2. Subs. by U.P. Act No. 25 of 2001.  (w.e.f. 06-10-2001) 
3. Subs by U.P. Act No. 18 of 2009 (w.e.f. 28.10.2009). Prior to substitution, it stood as under:  
(a) under a temporary permit granted under the Motor Vehicles Act, 1988, by an authority having jurisdiction 
outside Uttar Pradesh unless there has been paid in respect thereof- 

(i) a tax under Section 4 calculated at the appropriate rate specified in the First Schedule and in the manner 
provided under sub-section (2) for the number of weeks of its use or stay in Uttar Pradesh; 
(ii) an additional tax under Section 5 or Section 6, as the case may be, calculated at the appropriate rate 
specified in the Sixth Schedule.  

4. Subs. by U.P. Act No. 18 of 2009 (w.e.f. 28.10.2009) for the words "an additional tax under Section 5". 
5. Subs. by U.P. Act No. 18 of 2009 (w.e.f. 28.10.2009) for the words "at the rate specified in Clause (B) of the 
Third Schedule". 
6. Subs. by U.P. Act No. 18 of 2009 (w.e.f. 28.10.2009) for the words "additional tax under Section 6".  
7. Subs. by U.P. Act No. 18 of 2009 (w.e.f. 28.10.2009) for the words "specified in sub-clause (b) of Article V of the 
Fourth Schedule". 
8. Proviso omitted by U.P. Act No. 18 of 2009 (w.e.f. 28.10.2009). Prior to omission, it stood as under:  
Provided that the State Government may, by notification increase by not more than fifty per cent, the rates of tax or 
additional tax, as the case may be, specified in the said Schedules. 
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(2) 1[***] 

(3) If such transport vehicle is found plying in Uttar Pradesh without payment of the tax 
or additional tax payable under this Act such tax or additional tax along with a penalty, 
2[equivalent to five times of the due tax] shall be payable.  

3["Provided that 4[the tax under this section] shall not be payable in respect of Motor 
Cabs plying exclusively within the notified area of Noida, Greater Noida and Ghaziabad 
Development Authority from Delhi on the basis of permit issued by the Transport Authorities of 
National Capital Territory Delhi."] 

5[Provided further that the tax under this section shall not be payable in respect of motor 
cabs (CNG operated) plying exclusively with the limits of National Capital Region under the 
permit granted as per agreement entered into with the Governments of Uttar Pradesh, Haryana, 
Rajasthan and the National Capital Territory of Delhi.] 

6[Provided also that where the operation of vehicles is permitted exclusively in the free zone 
declared in the reciprocal agreement between the State of Uttar Pradesh and the State of Madhya 
Pradesh, wherein tax exemption is also allowed, the tax payable under this section shall be exempted 
wholly or partially in accordance with the said agreement in the Chitrakoot Local Area.] 

7[11. Amount payable on liability occurring for the first time—Save as  otherwise 
provided by or under this Act when, in respect of a transport vehicle, the tax becomes payable 
for the first time after the commencement of any calendar month, the tax payable under Section 4 
shall be one third of the appropriate quarterly tax or one-twelfth of the appropriate yearly tax for 
each calendar month or part there of in respect of which the tax is payable. ] 

12. Non-use of vehicle and refund of tax—(1) When any person who has  paid the tax 
in respect of a transport vehicle, proves to the satisfaction of the Taxation Officer in the 
prescribed manner that the motor vehicle in respect whereof such tax has been paid, has not been 
used for a continuous period of one month or more since the tax was last paid, he shall be 
entitled to a refund of an amount equal to 8[one-third of the rate of quarterly tax or one twelth of 
the yearly tax, as the case may be] payable in respect of such vehicle for each 9[thirty days] of 
such period for which such tax has been paid :  

Provided that no such refund shall be admissible unless such person has surrendered the 
certificate of registration, the token, if any, issued in respect of the vehicle and the permit, if any, 
to the Taxation Officer, before the period for which such refund is claimed. 

10[Provided further that where one time tax has been paid for a motor vehicle under sub-
section (1-A) of Section 4, the amount equivalent to 1/120 for each month shall be refunded in 
respect of such vehicle.] 

1. Sub-section (2) omitted by U.P. Act No. 18 of 2009 (w.e.f. 28.10.2009). Prior to omission, stood as under: 
(2) For the purpose of levy and payment of tax [under sub-clause (i) of clause (a)] of sub-section (1), the tax payable for any two 
weeks or part thereof shall be 2/13th of the rate specified in the First Schedule. 
2. Subs. by U.P. Act No. 18 of 2009 (w.e.f. 28.10.2009) for the words "equivalent to ten times of the due tax or additional tax." 
3. Ins. by U.P. Act No. 27 of 2007. (w.e.f. 19-11-2007) 
4. Subs. by U.P. Act No. 18 of 2009 (w.e.f. 28.10.2009) for the words "the tax and additional tax under this section." 
5. ins. by U.P. Act No. 18 of 2009 (w.e.f. 28.10.2009). 
6. ins. by U.P. Act No. 39 of 2021 (w.e.f. 09-11-2021). 
7. Subs. by U.P. Act No. 18 of 2009 (w.ef. 28.10.2009). Prior to substitution, it stood as under: 
11. Amount payable on liability occurring for the first time.- When, in respect of a transport vehicle, tax or the additional tax 
becomes payable for the first time after the commencement of a quarter, the tax or additional tax payable under Section 4 or 
Section 5 or Section 6, as the case may be, shall be one third of the appropriate quarterly tax for each calendar month or part 
thereof in respect of which the tax is payable.  
8. Subs. by U.P. Act No. 18 of 2009 (w.e.f. 28.10.2009) for the words "one-third of the rate of quarterly tax". 
9. Subs. by U.P. Act No. 5 of 1999. (w.e.f. 09-11-1998) 
10. Ins. by U.P. Act No. 18 of 2009 (w.e.f. 28.10.2009). 
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(2) Where the operator or, as the case may be, the owner of a motor vehicle, does not 
intend to use his vehicle for a period of one month or more he shall, before the date the tax or 
additional tax, as the case may be, is due, surrender the certificate of registration, the token, if 
any, issued in respect of the motor vehicle and the permit, if any, to the Taxation Officer of the 
region where the tax or additional tax was last paid and on such surrender, no tax or additional 
tax under this Act shall be payable in respect of such vehicle for each complete calendar month 
of the period during which the vehicle remains withdraw from use and the aforesaid documents 
remain surrendered with the Taxation Officer :  

Provided that in case such vehicle is found plying during the period when its documents 
as mentioned in this sub-section remain surrendered with the Taxation Officer, such owner or 
operator, as the case may be, shall be liable to 1[the tax and the additional tax as if the documents 
were not surrendered and shall also be liable to the penalty equivalent to five times of the tax and 
additional tax]. 

(3) Where the owner of 2[a motor vehicle] in respect whereof one-time tax has been paid 
under this Act proves to the satisfaction of the Taxation Officer in prescribed manner that such 
motor vehicle has not been used for a continuous period of one month or more, he shall be 
entitled to a refund of 3[such tax as may be specified by the State Government by notification in 
the Gazette] for the said period :  

Provided that no such refund shall be admissible, unless the certificate of registration and 
the token, if any, issued in respect of the vehicle are surrendered by the owner with the Taxation 
Officer :  

Provided further that the total amount of refund under this sub-section shall not exceed 
the one-time tax paid under this Act.  

(4) In calculating the amount of refund under sub-section (3) any portion of the period 
being less than a month, shall be ignored. 

(5) The owner of a motor vehicle other than a transport vehicle, in respect whereof one-
time tax has been paid under this Act shall be entitled to refund of such tax at the rates 
4[specified by the State Government by notification in the Gazette] on the ground that he has, 
after payment of such tax, paid tax in respect of such vehicle under any enactment relating to any 
tax on motor vehicles in any other State or Union Territory as a consequence of such vehicle 
having been brought over permanently to such other State or Union Territory or that such motor 
vehicle has been converted into a transport vehicle or that the registration of such motor vehicle 
has been cancelled. 

(6) Where any person who has paid the tax other than one-time tax in respect of an old 
motor vehicle, proves to the satisfaction of the Taxation Officer that the motor vehicle, in respect 
of which such tax has been paid, has not been used for a continuous period of one month or more 
since the tax or installment was last paid, he shall be entitled to a refund of an amount equal to 
one-twelfth of the rate of annual tax payable in respect of such vehicle for each complete 
calendar month of such period for which such tax has been paid :  

Provided that no such refund shall be admissible unless such person has surrendered the 
certificate of registration and the token, if any, issued in respect of the vehicle to the Taxation 
Officer, before the period for which such refund is claimed.  

1. Subs. by U.P. Act No. 18 of 2009 (w.e.f. 28.10.2009) for the words "the tax as if the said documents were not 
surrendered and shall also be liable to the penalty payable under sub-section (3) of Section 9". 
2. Subs. by U.P. Act No. 18 of 2009 (w.e.f. 28.10.2009) for the words "motor vehicle other than a transport vehicle." 
3. Subs. by U.P. Act No. 18 of 2009 (w.e.f. 28.10.2009) for the words "such tax at the rates specified in part ‘A’ of 
the Second Schedule. " 
4. Subs. by U.P. Act No. 18 of 2009 (w.e.f. 28.10.2009) for the words "specified in Part ‘B’." 
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(7) An operator of a transport vehicle entitled to any refund of tax under sub-section (1), 
shall also be entitled to refund of such portion of the additional tax paid 1[under Section 6], as is 
attributable to the period for which he is entitled to refund under sub-section (1); and the amount 
of such refund shall be calculated on the same principle as is laid down in the said sub-section. 

2[(8) Where the operator, or as the case may be, the owner of a motor vehicle is unable to 
use his motor vehicle due to an accident of the said vehicle and the certificate of registration, the 
token, if any, issued in respect of the said vehicle and the permit, if any are surrendered to the 
Taxation Officer within a week from the date of such accident together with a copy of the first 
information report, such surrender shall be deemed to have been made on the date of the 
accident] 

13. Declaration by person keeping vehicle, for use—(1) The owner or operator of 
every motor vehicle shall make a declaration in respect of it in the prescribed form and shall 
deliver the declaration within the prescribed time to the Taxation Officer and shall pay to him the 
tax or the additional tax which he appears by such declaration to the liable to pay in respect of 
such vehicle, as required by or under this Act.  

(2) Where a motor vehicle is altered so as to render the owner or operator thereof liable to 
payment of enhanced tax or additional tax under Section 14, such owner of operator shall make, 
within the prescribed time, an additional declaration in the prescribed form showing the nature of 
the alteration made and shall deliver it to the Taxation Officer and shall pay to him the difference 
in tax or additional tax payable under Section 14. 

14. Payment of difference in tax—Where any motor vehicle in respect of which the tax 
or additional tax has been paid is altered in such manner as to cause the vehicle to become a 
vehicle in respect of which a higher rate of tax or additional tax is payable, the owner or operator 
thereof shall in respect of such vehicle be liable jointly and severally to pay the difference 
between the amount of tax or additional tax payable after its being so altered.  

15. Record of payment of the tax in the certificate of registration and grant of 
3[certificate]—(1) The Taxation Officer shall record the payment of tax in the certificate of 
registration granted in respect of the motor vehicle and in the case of a transport vehicle shall 
also issue a 4[certificate] in the prescribed form.  

(2) The Taxation Officer shall record payment of additional tax under 5[Section 6], as the 
case may be, in the certificate prescribed in this behalf, to be issued by him.  

16. Power to stop vehicle and enter—The driver of a motor vehicle shall cause the 
vehicle to stop and remain stationary when required so to do by the Taxation Officer, or any 
other Officer authorised by the State Government in this behalf, in order to enable him to carry 
out any duty imposed on him by or under this Act and such authority or other Officer may also 
enter the vehicle and travel in it for doing so.  

17. Time table to be furnished—(1) Every operator of stage carriage shall within such 
time and in such manner as may be prescribed, furnish to, the Taxation Officer a table regulating 
timings of arrival and departure of his stage carriage, as well as the number of single trips made 
in a quarter and such other particulars connected with his business, as the Taxation Officer may, 
by order, from time to time, require.  

(2) Any alteration in the timings or particulars referred to in sub-section (1), shall be 
intimated by the operator to the Taxation Officer within fifteen days of such alteration taking 
effect. 
1. Subs. by U.P. Act No. 18 of 2009 (w.e.f. 28.10.2009) for the words "under section 5 or, as the case may be, under 
section 6." 
2. Ins. by U.P. Act No. 5 of 1999. 
3. Subs. by U.P. Act No. 18 of 2009 (w.e.f. 28.10.2009) for the words "token". 
4. Subs. by U.P. Act No. 18 of 2009 (w.e.f. 28.10.2009) for the words "token". 
5. Subs. by U.P. Act No. 18 of 2009 (w.e.f. 28.10.2009) for the words "Section 5 or Section 6." 
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18. Appeal—(1) Any person aggrieved by an order of the Taxation Officer made 1[under 
Section 4, Section 6 and Section 12] may, within thirty days from the date of receipt of such 
order, prefer an appeal to the Appellate Authority. 

(2) The Appellate Authority may, after giving the appellant an opportunity of being heard 
pass such orders as it thinks fit.  

(3) Every order made by the Appellate Authority in an appeal under sub- section (1) shall 
be final. 

19. Punishment of offences—Whoever contravenes any of the provisions of this Act or 
the rules made thereunder shall be punishable with fine which may extend to five hundred rupees 
and for the second or subsequent similar offence, be punishable with fine which may extended to 
one thousand rupees : 

Provided that no court shall, except for reasons to be recorded in writing, impose a fine of 
less than five hundred rupees for any such second or subsequent offence.  

20. Recovery of tax—(1) Arrears of any tax or additional tax or penalty payable under 
this Act shall be recoverable as arrears of land revenue.  

(2) The tax, the additional tax and penalty payable under this Act shall be first charge on 
the motor vehicle including its accessories, in respect whereof it is due.  

2[(3) The Taxation Officer shall raise a demand in the form as may be prescribed, from 
the owner or operator, as the case may be, for the arrears of tax and additional tax and penalty of 
each year, which shall also include the arrears of tax, additional tax or penalty, if any, of 
preceding years.] 

21. Power to enforce attendance of witnesses etc.. - The appellate authority, or the 
Taxation Officer making any inquiry under this Act shall have all such powers as are vested in a 
civil court while trying a civil suit, in respect of,- 

(a) the summoning and enforcing of attendance of witnesses, and examining them on oath 
or affirmation or otherwise and the issue of commission or request to examine witnesses; 

(b) compelling anyone for the production of any document; and 

(c) punishing persons guilty of disobedience of orders issued in exercise of such powers 
referred to in the preceding clauses. 

22. Detention of 3[a motor vehicle] in case of non-payment of tax-(1) Where an officer 
authorized by the State Government in this behalf, has reason to believe that 4[a motor vehicle] 
has been or is being used by a person without payment of tax, additional tax or penalty if any, he 
may seize and detain the 5[a motor vehicle] and for the purpose take, or cause to be taken, such 
steps as may be considered, by him necessary, for the safe-custody of the 6[motor vehicle] and, 
in particular, require the driver of such vehicle to convey it to the nearest police station or any 
other place specified by him: 

Provided that the officer seizing the vehicle, shall, within forty-eight hours of such 
seizure, send a report of such seizure to the concerned Taxation Officer.  

(2) 7[A motor vehicle] seized or detained under this section shall be released by the 
Taxation Officer immediately on payment of the tax, additional tax, penalty or other amount due 
for the non-payment whereof the vehicle was so seized or detained. 
1. Subs. by U.P. Act No. 18 of 2009 (w.e.f. 28.10.2009) for the words "under section 12." 
2. Ins. by U.P. Act No. 18 of 2009 (w.e.f. 28.10.2009). 
3. Subs. by U.P. Act No. 18 of 2009 (w.e.f. 28.10.2009) for the words "a transport vehicle". 
4. Subs. by U.P. Act No. 18 of 2009 (w.e.f. 28.10.2009) for the words "a transport vehicle". 
5. Subs. by U.P. Act No. 18 of 2009 (w.e.f. 28.10.2009) for the words "a transport vehicle". 
6. Subs. by U.P. Act No. 18 of 2009 (w.e.f. 28.10.2009) for the words "a transport vehicle". 
7. Subs. by U.P. Act No. 18 of 2009 (w.e.f. 28.10.2009) for the words "a transport vehicle". 
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1[(3) Where the tax, additional tax, penalty or other amount due for the non-payment 
whereof 2[a motor vehicle] has been seized or detained under this section, is not paid under sub-
section (2) within the period of forty-five days from the date of seizure or detention of the 
Vehicle, the Transport Commissioner may, without prejudice to any other action that may be 
taken under this Act, cause the vehicle to be sold by public auction in the manner prescribed and 
the sale proceeds of such vehicle shall be adjusted towards the tax, additional tax, the penalty or 
the other amount due in respect of such vehicle and the expenses, if any, of such auction and the 
balance, if any, shall be refunded to the owner or the operator of the vehicle.] 

23. Bar of jurisdiction of courts-No Civil Court shall have jurisdiction to entertain any 
suit or proceeding in respect of anything done, any action taken or any order or direction issued 
by the State Government or any other authority or officer in pursuance of any power conferred 
by, or in relation to its or his functions under this Act. 

24. Compounding of offences-(1) Subject to such conditions as may be prescribed, an 
offence punishable under this Act may be compounded either before or after the institution of the 
prosecution, by the Taxation Officer or any other officer empowered by the State Government in 
this behalf by notification, on realization of an amount equivalent to fifty percent of the 
maximum fine provided for such offence under this Act. 

(2) When an offence is so compounded- 

i. before the institution of the prosecution, the offender shall not be liable to prosecution 
for such offence; 

ii. after the institution of the prosecution, the compounding shall amount to acquittal of 
the offender and no further proceedings shall be taken against the person for the same 
offence;  

25. Cognizance of offences-No Court shall take cognizance of an offence punishable 
under this Act except on a report in writing of the facts constituting such offence made by the 
Taxation Officer. 

26. Offences by Companies-(1) If the person committing offence under this Act is a 
company, the company, as well as every person in charge of an responsible to the company for 
the conduct of its business at the time of the commission of the offence shall be deemed to be 
quality of the offence and shall be liable to be proceeded against and punished accordingly: 

Provided that nothing contained in this sub-section shall render any such person liable to 
any punishment, if he proves that the offence was committed without his knowledge or that he 
exercised all due diligence to prevent the commission of such offence.  

(2) Notwithstanding anything contained in sub-section (1) where any offence under this 
Act has been committed by a company and it is proved that the offence has been committed with 
the consent or connivance of, or that the commission of the offence is attributable to any neglect 
on the part of, any secretary, director, manager, or other officer of the company, such secretary, 
director, manager, or other officer, shall also be deemed to be guilty of that offence and shall be 
liable to be proceeded against and punished accordingly.  

Explanation-For the purpose of this section,- 

a) "company" means any body corporate and includes a firm or other association of 
individuals: and 

b) "director" in relation to a firm, means a partner in the firm. 

1. Ins. by U.P. Act No. 25 of 2001 (w.e.f.  06-10-2001) 
2. Subs. by U.P. Act No. 18 of 2009 (w.e.f. 28.10.2009) for the words "a transport vehicle". 
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27. Protection of action taken in good faith-No suit, prosecution or other legal 
proceedings shall lie against the State Government or any of its officers or servants in respect of 
anything which in good faith is done or intended to be done in pursuance of this Act or any rule, 
order or direction made or given there under.  

28. Power of State Government to make rules- (1) The State Government may, by 
notification make rules for carrying out the purposes of this Act. 

(2) In particular and without prejudice to the generality of the foregoing power, the State 
Government may make rules for all or any of the following purpose, namely- 

a) prescribing the manner and the form in which, and the authority to which, application for 
payment of tax or additional tax under this Act shall be presented; 

b) prescribing the form of any certificate, declaration, notice, receipt or token and the 
particulars to be stated therein and the manner of exhibiting a token on a motor vehicle; 

c) prescribing the manner in which, and the fees on payment of which, token or certificate 
may be granted or transferred under this Act; 

d) prescribing generally the authorities by whom, and manner in which, any duties in 
respect of or incidental to the carrying into effect of the provisions of this Act, may be 
performed; 

e) regulating the method of payment and recovery of the tax, additional tax and penalty :  
f) regulating the manner in which exemptions from, and refunds of the tax or additional tax 

may be claimed and granted; 
g) prescribing the fee for appeal and regulating the manner in which appeals may be 

instituted and heard ; 
h) prescribing the manner of service of orders passed or notices issued under this Act; 
i) prescribing the time for, and manner of, furnishing the time table and other particulars 

under Section 17: 
j) prescribing the manner in which routes are to be classified; 
k) prescribing the manner in which the Uttar Pradesh Road Transport Accidents Relief 

Funds shall be administered and utilised;  
l) any other matter for which rules are to be or may be made. 

29. Power to remove difficulties-(1) The State Government may, for the purposes of 
removing any difficulty, by a notified order, direct that the provisions of this Act shall, during 
such period as may be specified in the order, have effect subject to such adaptations, whether by 
way of modification, addition or omission, as it may deem to be necessary or expedient: 

Provided that no such order shall be made after the expiration of two years from the date of 
the commencement of this Act. 

(2) Every order made under sub-section (1) shall be laid as soon as may be, before both the 
Houses of State Legislature; and the provisions of sub-section (1) of Section 23-A of the Uttar 
Pradesh General Clauses Act, 1904 shall apply as they apply in respect of rules made by the 
State Government under any Uttar Pradesh Act.  

(3) No order under sub-section (1) shall be called in question in any court on the ground that 
no difficulty as is referred to in sub-section (1) existed or required to be removed. 

30. Repeal and savings-(1) The United Provinces Motor Vehicles Taxation Act, 1935, the 
Uttar Pradesh Motor Gadi (Yatri-Kar) Adhiniyam, 1962, and the Uttar Pradesh Motor Gadi 
(Mal-Kar) Adhiniyam, 1964, are hereby repealed. 

(2) Without prejudice to the generally of Section 6 of the Uttar Pradesh General Clauses Act, 
1904, the repeal of the enactments referred to in sub section (1) shall not affect any liability 
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incurred before the date of such repeal and the proceedings under such enactment pending on the 
said date before any competent authority or court, and all proceedings relating to any such 
liability as aforesaid instituted after the commencement of this Act, shall be continued and 
disposed of as if this Act had not come into force.  

Note.- All Schedules in the principal Act have been omitted by U.P. Act No. 18 of 2009 (w.e.f. 
28.10.2009).  
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उƣर Ĥदेश मोटरयान कराधान अिधिनयम, 1997 

धारा-1 संǔ¢Ư नाम, ǒवèतार और Ĥारàभ  

धारा-2 पǐरभाषाएं  

धारा-3 छूट देने कȧ शǒƠ ` 

धारा-4 कर का आरोपण  

धारा-4-क कितपय यानɉ के सàबÛध मɅ ǒवशेष कर का उÙĒहण  

धारा-5 माल वाहनɉ पर अितǐरƠ कर  

धारा-6 साव[जिनक सेवायान पर अितǐरƠ कर  

धारा-7 ǒवलोǒपत  

धारा-8 दघु[टना राहत िनिध  

धारा-9 कर और शाǔèत का भुगतान  

धारा-10 कर भुगतान Ǒकये ǒबना उƣर Ĥदेश मɅ यानɉ का उपयोग नहȣं Ǒकया 
जायेगा 

 

धारा-11 Ĥथम कर के दािय×व पर देय धनरािश  

धारा-12 यान का अनुपयोग और कर का वापस करना  

धारा-13 यान का उपयोगाथ[ रखने वाले åयǒƠ Ʈारा घोषणा   

धारा-14 कर मɅ अÛतर का भुगतान  

धारा-15 रǔजèĚȣकरण Ĥमाण-पğ मɅ कर के भुगतान का अिभलेखन और 
Ĥमाण-पğ का Ǒदया जाना 

 

धारा-16 यान को रोकने और Ĥवेश करने कȧ शǒƠ   

धारा-17 समय-सारणी का Ǒदया जाना  

धारा-18 अपील  

धारा-19 अपराधɉ का दÖड  

धारा-20 कर कȧ वसूली  

धारा-21 साǔ¢यɉ आǑद को हाǔजर होने को Ĥवƣृ करने कȧ शǒƠ   

धारा-22 कर का भुगतान न करने कȧ दशा मɅ पǐरवहन यान को िनǾƨ करना  

धारा-23 Ûयायालयɉ कȧ अिधकाǐरता पर रोक   

धारा-24 अपराधɉ का Ĥशमन  

धारा-25 अपराध का सं£ान  

धारा-26 कàपिनयɉ Ʈारा अपराध  
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धारा-27 सƫावना से Ǒकये गये काय[ का संर¢ण  

धारा-28 राÏय सरकार कȧ िनयम बनाने कȧ शǒƠ  

धारा-29 कǑठनाइयɉ को दरू करने कȧ शǒƠ  

धारा-30 िनरसन और अपवाद  
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उƣर Ĥदेश मोटरयान कराधान अिधिनयम, 1997 

(उƣर Ĥदेश अिधिनयम संÉया- 21 सन ्1997) 
1. संǔ¢Ư नाम, ǒवèतार और Ĥारàभ – (1) यह अिधिनयम उƣर Ĥदेश मोटरयान कराधान 
अिधिनयम, 1997 कहा जायेगा।  

(2) इसका ǒवèतार सàपूण[ उƣर Ĥदेश मɅ होगा।  

(3) यह ऐसे Ǒदनांक को Ĥवƣृ होगा जो राÏय सरकार अिधसूचना Ʈारा इस िनिमƣ िनयत करे 
और ǒविभÛन उपबÛधɉ के िलए ǒविभÛन Ǒदनांक िनयत Ǒकये जा सकते हɇ।  

2. पǐरभाषायɅ- इस अिधिनयम मɅ, - 
1[(क) “अितǐरƠ कर” का ता×पय[ धारा 6 के अधीन आरोǒपत कर से है; ]  

(ख) “अपील Ĥािधकारȣ” का ता×पय[ पǐरवहन आयुƠ, उƣर Ĥदेश या राÏय सरकार Ʈारा अपील 
Ĥािधकारȣ के Ǿप मɅ िनयुƠ Ǒकसी अÛय अिधकारȣ से है; 

(ग) “रǔजèĚȣकरण Ĥमाण-पğ” का ताÜपय[ स¢म Ĥािधकारȣ Ʈारा जारȣ Ǒकये गये इस आशय 
के Ĥमाण-पğ से है Ǒक मोटर यान को मोटर यान अिधिनयम, 1988, या मोटर यानɉ के 
रǔजèĚȣकरण के सàबÛध मɅ त×समय Ĥवƣृ Ǒकसी अÛय ǒविध, के उपबÛधɉ के अनुसार 
सàयक् Ǿप से रǔजèĚȣकृत कर Ǒदया गया है; 

(घ) “ माल वाहन”  का ता×पय[ Ǒकसी ऐसे मोटर यान से है जो माल ढोने के िलए पूण[तः या 
अशंतः उपयोग मɅ लाये जाने के िलए िनिम[त या अनुकूिलत न हो पर जब वह केवल 
माल ढोने या याǒğयɉ के साथ-साथ माल ढोने के िलए उपयोग मɅ लाया जाय और इसके 
अतंग[त Ěेलर भी है ǑकÛतु इसके अÛतग[त कोई मोटर टैÈसी या बड़ȣ टैÈसी, या कोई ठेका 
गाड़ȣ या कोई मǔंजली गाड़ȣ नहȣं है जब ऐसी ठेकागाड़ȣ या मंǔजली गाड़ȣ पǐरसीिमत माğा 
मɅ माल ढोने  के िलए Ĥािधकृत हो। 

2[ (घ-1) “Ēीन टैÈस”  का ता×पय[ धारा 4 मɅ, उपधारा (1) के परÛतुक के अधीन अिधरोǒपत कर 
से है । ] 

(ड़) “ पǐरसीिमत माğा का भार”  का ता×पय[ पǐरवहन आयुƠ, उƣर Ĥदेश Ʈारा अवधाǐरत सीमा 
से अनिधक भार के ऐसे पǐरमाण से है जसैा रǔजèĚȣकता[ Ĥािधकारȣ Ǒकसी यान के 
सàबÛध मɅ रǔजèĚȣकरण Ĥमाण-पğ मɅ ǒविनǑद[ƴ करɅ; 

 

1. खÖड (क) उ॰Ĥ॰ अिधिनयम सं॰ 18 सन ्2009 Ʈारा Ĥितèथाǒपत (28.10.2009 से Ĥभावी) 
2. खÖड (घ-1) उ॰Ĥ॰ अिधिनयम सं॰ 9 सन ्2014 Ʈारा अÛतःèथाǒपत। (09.07.2014 से Ĥभावी) 
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(च)  “ पुराना मोटरयान ” का ता×पय[ पǐरवहन यान से िभÛन ऐसे मोटरयान से है जो मोटरयान 
अिधिनयम, 1939 के उपबÛधɉ के अधीन 05 फरवरȣ, 1988 के पूव[ रǔजèĚȣकृत हो; 

(छ)  Ǒकसी पǐरवहन योन के सàबÛध मɅ “ संचालक ” का ता×पय[ ऐसे åयǒƠ से है ǔजसका नाम 
परिमट मɅ या उƣर Ĥदेश मोटर गाडȣ (ǒवशेष उपबÛध) अिधिनयम, 1976 के अधीन जारȣ 
Ǒकये गये Ǒकसी Ĥािधकार Ĥमाण-पğ मɅ दज[ हो और जहां ऐसा कोई परिमट या Ĥािधकार 
Ĥमाण-पğ न हो, वहॉ उसका ता×पय[ ऐसे åयǒƠ से है, ǔजसका नाम ऐसे यान के सàबÛध 
मɅ रǔजèĚȣकरण Ĥमाण-पğ मɅ दज[ हो, और जहॉ पǐरवहन यान Ǒकसी अवĐय करार के 
अधीन हो वहॉ उसका ता×पय[ ऐसे åयǒƠ से है ǔजसका उस यान पर करार के अधीन 
कÞजा हो, और जहॉ ऐसा åयǒƠ अवयèक हो वहॉ उसका ता×पय[ ऐसे अवयèक के 
संर¢क से है; 

(ज) Ǒकसी मोटर यान के सàबÛध मɅ “ èवामी ” का ता×पय[ उस åयǒƠ से है ǔजसका नाम ऐसे 
यान के सàबÛध मɅ जारȣ Ǒकये गये रǔजèĚȣकरण Ĥमाण-पğ मɅ दज[ हो और जहॉ ऐसा 
यान Ǒकसी अवĐय करार या पÒटे या आडमान के अधीन हो वहॉ उसका ता×पय[ ऐसे 
åयǒƠ से है ǔजसका यान पर उस करार के अधीन कÞजा हो और जहॉ ऐसा åयǒƠ 
अवयèक हो वहॉ उसका ता×पय[ ऐसे अवयèक के संर¢क से है; 

(झ) Ǒकसी साव[जिनक सेवा यान के सàबÛध मɅ “ याğी ” का ता×पय[ Ǒकसी साव[जिनक सेवा 
यान मɅ याğा करने वाले Ǒकसी åयǒƠ से है, ǑकÛतु इसके अÛतग[त साव[जिनक सेवा यान 
से संसƠ अपने कत[åयɉ के सƫावपूण[ िनव[हन मɅ याğा करने वाले साव[जिनक सेवा यान 
के संचालक, Ĝाइवर, कÖडÈटर या सचंालक का कोई कम[चारȣ नहȣं आता है; 

1[(ञ)  “ितमाहȣ”  का ता×पय[ Ǒकसी कैलेÖडर मास के Ĥथम Ǒदवस को Ĥारàभ होने वाले तीन 
कैलेÖडर मास कȧ अविध से है; 

(ट)  “सàभाग ” का ता×पय[ मोटर यान अिधिनयम, 1988 कȧ धारा 68 कȧ उपधारा (1) के 
अधीन सàभाग के Ǿप मɅ ǒविनǑद[ƴ ¢ेğ से है और इसके अÛतग[त कोई उप सàभाग भी 
है, जो राÏय सरकार Ʈारा समय-समय पर ǒविनǑद[ƴ Ǒकया जाय; 

2[(ट-1)  “ǒवशेष कर”  का ता×पय[ धारा 4-क के अधीन अिधरोǒपत कर से है; 

(ठ)  “ कर”  का ता×पय[ धारा 4 के अधीन उƥहृȣत Ǒकसी कर से है; 

(ड)  “ कराधान अिधकारȣ ” का ता×पय[ राÏय सरकार Ʈारा इस Ǿप मɅ िनयुंƠ Ǒकसी अिधकारȣ 
से है और इसके अतंग[त कोई ऐसा अÛय अिधकारȣ भी है ǔजसे राÏय सरकार के Ǒकसी 
सामाÛय या ǒवशेष आदेश Ʈारा कराधान अिधकारȣ कȧ सभी या कोई शǒƠ Ĥदान कȧ 
जाय; 

1. खÖड (ञ) उ॰ Ĥ॰ अिधिनयम सं॰ 18 सन ्2009 Ʈारा Ĥितèथाǒपत (28.10.2009 से Ĥभावी) 

2. उ॰Ĥ॰ अिधिनयम सं॰ 18 सन ्2009 Ʈारा अÛतःèथाǒपत (28.10.2009 से Ĥभावी) 
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(ढ) “ पǐरवहन यान  ” का ता×पय[ Ǒकसी माल वाहन या साव[जिनक सेवा यान से है; 

(ण) “इस अिधिनयम मɅ ĤयुƠ ǑकÛतु अपǐरभाǒषत और मोटर यान अिधिनयम, 1988 मɅ 
पǐरभाǒषत शÞदɉ और पदɉ के वहȣ अथ[ हɉगे जो उƠ अिधिनयम मɅ Đमशः उनके िलए 
Ǒदये गये है। 

3- छूट देने कȧ शǒƠ-(1) राÏय सरकार िनयम या अिधसूिचत आदेश Ʈारा, ऐसी शतɟ के 
अधीन रखते हुए और ऐसी अविध के िलए जैसी ǒविनǑद[ƴ कȧ जाये 1[मोटर यानɉ] के 
Ǒकसी वग[ को पूण[तः या अशंतः िनàनिलǔखत से छूट दे सकती हैः- 

         (क) इस अिधिनयम या इसके Ǒकसी उपबÛध के Ĥवत[न से, या 

         (ख) इस अिधिनयम के अधीन Ǒकसी कर के भुगतान से। 

(2) 2[ǒवलोǒपत] 

(3) राÏय सरकार इसी तरह उपधारा (1) के अधीन दȣ गयी छूट वापस ले सकती है ǑकÛतु 
ऐसी छूट कȧ वापसी भूतल¢ी Ĥभाव से Ĥवित[त नहȣं होगी। 

4- कर का आरोपण- (1) इस अिधिनयम Ʈारा या उसके अधीन बनाये गये िनयमɉ Ʈारा 
यथा अÛयथा उपबǔÛधत के िसवाय,  पǐरवहन यान से िभÛन Ǒकसी मोटर यान का 
उपयोग उƣर Ĥदेश मɅ Ǒकसी साव[जिनक èथान पर नहȣं Ǒकया जायेगा जब तक Ǒक ऐसे 
मोटर यान के सàबÛध मɅ लागू दर पर एक बार देय कर का, 1[जैसा Ǒक जैसा Ǒक राÏय 
Ʈारा गजट मɅ अिधसूचना Ʈारा ǒविनǑद[ƴ Ǒकया जाये] भुगतान न कर Ǒदया गया हो: 

  1[परÛतु Ǒकसी पुराने मोटरयान के सàबÛध मɅ एक बार देय कर का भगुतान करने 
के बजाय ऐसे मोटरयान पर लागू वाǒष[क कर जैसा Ǒक राÏय सरकार Ʈारा गजट मɅ 
अिधसूचना Ʈारा ǒविनǑद[ƴ Ǒकया जाये, भुगतान Ǒकया जा सकता है] 

3[(1-क) इस अिधिनयम या तƨȣन बनायी गयी िनयमावली मɅ अÛयथा उपबǔÛधत 
के िसवाय Ǒकसी तीन पǑहया मोटर टैÈसी और 3000 ǑकलोĒाम से अनिधक भार वाले 
माल वाहन का उपयोग उƣर Ĥदेश मɅ Ǒकसी साव[जिनक èथान पर नहȣं Ǒकया जायेगा 
जब तक Ǒक ऐसे मोटर यान के सàबÛध मɅ ऐसी दर पर,  जैसी राÏय सरकार Ʈारा गजट 
मɅ अिधसूचना Ʈारा ǒविनǑद[ƴ कȧ जाय, वाǒष[क कर का भुगतान न कर Ǒदया गया हॉ; 

  परÛतु इस धारा के अधीन Ǒकसी मोटर यान के सàबÛध मɅ वाǒष[क कर के एवज 
मɅ एक बार देय कर कȧ ऐसी धनरािश जैसी राÏय सरकार Ʈारा गजट मɅ अिधसूचना Ʈारा 
ǒविनǑद[ƴ कȧ जाय, का भुगतान Ǒकया जा सकेगा।] 

1. उ॰Ĥ॰ अिधिनयम सं॰ 18 सन ्2009 Ʈारा Ĥितèथाǒपत (28.10.2009 से Ĥभावी) 

2. उपधारा (2), उ॰Ĥ॰ अिधिनयम सं॰ 18 सन ्2009 िनकाल Ǒदया गया (28.10.2009 से Ĥभावी) 
3. उ॰Ĥ॰ अिधिनयम सं॰ 18 सन ्2009 Ʈारा अÛतःèथाǒपत (28.10.2009 से Ĥभावी)  
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1[परÛतु यह भी Ǒक उƣर Ĥदेश मोटरयान कराधान (संशोधन) अिधिनयम, 2014 
के Ĥारàभ होने के Ǒदनांक से पǐरवहन यान से िभÛन Ǒकसी मोटरयान का मोटरयान 
अिधिनयम, 1988 के अधीन पंजीयन कȧ वैधता समाƯ होने के पƱात ्Ǒकसी साव[जिनक 
èथान पर उपयोग नहȣं Ǒकया जायेगा, जब तक Ǒक ऐसे मोटरयान के सàबÛध मɅ लागू 
दर पर Ēीन टैÈस, जैसा Ǒक राÏय सरकार Ʈारा अिधसूचना Ʈारा ǒविनǑद[ƴ Ǒकया जाये, का 
भुगतान न कर Ǒदया गया हो] 

   2[(2) इस अिधिनयम Ʈारा या उसके अधीन अÛयथा उपबǔÛधत के िसवाय 
उपधारा (1-क) मɅ ǒविनǑद[ƴ वाहनɉ से िभÛन Ǒकसी माल वाहन, िनमा[ण उपèकर यानɉ, 
ǒवशेष Ǿप से Ǒडजायन Ǒकये गये, मोटर टैÈसी (तीन पǑहया मोटर टैÈसी से िभÛन) बड़ȣ 
टैÈसी और राÏय पǐरवहन उपĐम के èवािम×वाधीन या िनयंğणाधीन साव[जिनक सेवा 
वाले वाहनɉ का उपयोग उƣर Ĥदेश मɅ Ǒकसी साव[जिनक èथान पर तब तक नहȣ Ǒकया 
जायेगा जब तक Ǒक ऐसे यान के सàबÛध मɅ लागू दर पर जैसा Ǒक राÏय सरकार Ʈारा 
गजट मɅ अिधसूचना Ʈारा ǒविनǑद[ƴ Ǒकया जाये, उस वाहन के सàबÛध मɅ ितमाहȣ कर का 
भुगतान न कर Ǒदया गया हो:  

   परÛतु यह Ǒक इस उपधारा के अधीन Ǒकसी मोटर यान के सàबÛध मɅ ितमाहȣ 
कर के बजाय, ऐसी दर पर वाǒष[क कर, जैसा Ǒक राÏय सरकार Ʈारा ǒविनǑद[ƴ Ǒकया 
जाये, देय हो सकता है; ] 

3[(2-क) इस अिधिनयम या उसके अधीन अÛयथा उपबǔÛधत के िसवाय, उपधारा 
(1-क) और उपधारा (2) मɅ िनǑद[ƴ यानɉ से िभÛन Ǒकसी साव[जिनक यान का उपयोग 
उƣर Ĥदेश मɅ Ǒकसी साव[जिनक èथान पर नहȣं Ǒकया जायेगा, जब तक Ǒक ऐसी दर पर 
मािसक कर का, जैसा Ǒक राÏय सरकार Ʈारा उसके सàबÛध मɅ अिधसूिचत Ǒकया जाये, 
भुगतान न कर Ǒदया गया हो:  

परÛतु यह Ǒक इस उपधारा के अधीन Ǒकसी मोटरयान के सàबÛध मɅ मािसक कर 
के बजाय ितमाहȣ या वाǒष[क कर, ऐसी दर पर जो राÏय सरकार Ʈारा अिधसूिचत कȧ 
जाय, देय हो सकता है।  

(2-ख) जहां सड़क Ʈारा ले जाये जाने वाले माल के कराधान से सàबǔÛधत कोई 
पारèपǐरक करार उƣर Ĥदेश सरकार और Ǒकसी अÛय राÏय सरकार या संघ राÏय ¢ेğ 
के मÚय Ǒकया जाय, वहां उपधारा (1-ख) या धारा 2 के अधीन कर का उÙĒहण उƠ 
उपधारा मɅ Ǒकसी बात के होते हुए भी ऐसे करार के िनबÛधनɉ और शतɟ के अनुसार 
होगा:  

1. उ॰Ĥ॰ अिधिनयम सं॰ 9 सन ्2014 परÛतुक अÛतःèथाǒपत (Ǒदनांक 09 जुलाई, 2014 से Ĥभावी)। 

2. उपधारा-2 उ॰Ĥ॰ अिधिनयम सं॰ 18 सन ्2009 Ʈारा Ĥितèथाǒपत (28.10.2009 से Ĥभावी) 

3. उ॰Ĥ॰ अिधिनयम सं॰ 18 सन ्2009 Ʈारा अÛतःèथाǒपत (28.10.2009 से Ĥभावी) 
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परÛतु इस Ĥकार उƥहृȣत कर उस कर से अिधक नहȣं होगा जो इस अिधिनयम के 
अधीन अÛयथा उƥहृȣत होता।  

(3) जहां Ǒकसी पǐरवहन यान से िभÛन कोई मोटरयान पǐरवहन यान के Ǿप मɅ चलता हुआ 
पाया जाये, उसके िलए ऐसा कर जैसा राÏय सरकार Ʈारा अिधसूिचत Ǒकया जाये, देय 
होगा।] 

(4) 1[*****] 

2[4-क. कितपय यानɉ के सàबÛध मɅ ǒवशेष कर का उÙĒहण - इस अिधिनयम Ʈारा या तƨȣन 
अÛयथा उपबǔÛधत के िसवाय, ǒवशेष अवसरɉ यथा मेला और धािम[क समागमɉ पर 
याǒğयɉ कȧ सवारȣ के िलए या बारातɉ, पय[टक समूहɉ या ऐसे अÛय आरǔ¢त समहूɉ ǔजÛहɅ 
Ǒकसी भी नाम से पुकारा जाये, को ले जाने के िलए जारȣ अèथायी परिमट Ʈारा 
आÍछाǑदत Ǒकसी साव[जिनक सेवा यान का उƣर Ĥदेश मɅ Ĥचालन धारा 4 के अधीन कर 
के साथ-साथ तब तक नहȣं Ǒकया जायेगा जब तक राÏय सरकार Ʈारा यथा अिधसिूचत 
दर पर त×सàबÛध मɅ ǒवशेष कर का भुगतान नहȣ ंकर Ǒदया जाता है।]   

5. 1[*****] 

3[6. साव[जिनक सेवा यान पर अितǐरƠ कर- इस अिधिनयम या तƨȣन बनायी गयी िनयमावली 
मɅ अÛयथा उपबǔÛधत के िसवाय राÏय पǐरवहन उपĐम Ʈारा èवािम×व ĤाƯ या िनयंǒğत उƣर 
Ĥदेश मɅ Ǒकसी साव[जिनक सेवा यान का Ĥचलन तब तक नहȣं Ǒकया जायेगा जब तक धारा 4 के 
अधीन संदेय कर के साथ-साथ त×सàबÛध मɅ अितǐरƠ कर का भुगतान नहȣं कर Ǒदया जाता 
है।]  

7. 1[*****] 

8- दघु[टना राहत िनिध- 4[(1) Ǒकसी साव[जिनक सेवा यान के Ǒकसी दघु[टना मɅ अतंĒ[èत होने से 
पीǑड़त याǒğयɉ या अÛय åयǒƠयɉ को या ऐसे याǒğयɉ या अÛय åयǒƠयɉ के उƣरािधकाǐरयɉ को 
राहत देने के Ĥयोजनाथ[, राÏय सरकार एक िनिध èथाǒपत करेगी जो  उƣर Ĥदेश सड़क पǐरवहन 
दघु[टना राहत िनिध  कहȣ जायेगी। धारा 4 के अधीन उƥहृȣत कर के 2 Ĥितशत और धारा 6 के 
अधीन उƥहृȣत अितǐरƠ कर के 2 Ĥितशत के समतुãय धनरािश, उƠ िनिध मɅ जमा कȧ 
जायेगी।] 

 (2) उपधारा (1) के अधीन èथाǒपत िनिध का Ĥशासन और उपयोग ऐसी रȣित से Ǒकया 
जायेगा, जैसा ǒवǑहत Ǒकया जाय। 

1. उ॰Ĥ॰ अिधिनयम सं॰ 18 सन ्2009 Ʈारा िनकाल Ǒदया गया है (28.10.2009 से Ĥभावी)। 
2. धारा 4-क उ॰Ĥ॰ अिधिनयम सं॰ 18 सन ्2009 Ʈारा अÛतःèथाǒपत (28.10.2009 से Ĥभावी)। 
3. धारा 6 उ॰Ĥ॰ अिधिनयम सं॰ 18 सन ्2009 Ʈारा Ĥितèथाǒपत (28.10.2009 से Ĥभावी)। 
4. धारा 8 कȧ उपधारा (1) उ॰Ĥ॰ अिधिनयम सं॰ 18 सन ्2009 Ʈारा Ĥितèथाǒपत (28.10.2009 से Ĥभावी)। 
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9- कर और शाǔèत का भुगतान - (1) धारा 11 के उपबÛधɉ के अÚयधीन रहते हुये- 

(एक) धारा 4 कȧ उपधारा (1) के अधीन देय कर का भुगतान मोटर यान अिधिनयम, 
1988 के अधीन यान के रǔजèĚȣकरण के समय Ǒकया जायेगाः 

परÛतु Ǒकसी पुराने मोटर यान के सàबÛध मɅ कर Ĥ×येक वष[ जनवरȣ के पÛġहवɅ 
Ǒदन को या उसके पूव[ अिĒम Ǿप मɅ देय होगा; 

1[(दो) धारा 4 कȧ उपधारा (1-क) के अधीन संदेय कर, मोटर यान अिधिनयम, 
1988 के अधीन यान के रǔजèĚȣकरण के समय एक वष[ के िलए अिĒम मɅ और 
त×पƱात ्अगले अनुवतȸ Ĥ×येक वष[ के Ĥथम कैलेÖडर माह के पÛġह तारȣख को या 
उसके पूव[ संदेय होगा।   

(तीन) धारा 4 कȧ उपधारा (2) के अधीन संदेय कर, मोटर यान अिधिनयम, 
1988 के अधीन यान के रǔजèĚȣकरण के समय एक ğमैास के िलए अिĒम मɅ और 
त×पƱात ्अगले अनुवतȸ Ĥ×येक ğमैास के Ĥथम कैलेÖडर माह के पÛġह तारȣख को या 
उसके पूव[ संदेय होगा।]  

(चार) 2[(क) धारा 4 कȧ उपधारा (2-क) के अधीन संदेय कर मोटर यान 
अिधिनयम, 1988 के अधीन यान के रǔजèĚȣकरण के समय एक माह के िलए अिĒम मɅ 
और त×पƱात ्अगले अनुवतȸ Ĥ×येक कैलेÖडर माह के पÛġह तारȣख को या उसके पूव[ 
संदेय होगा।] 

(ख) मेला और धािम[क सभाओं जैसे ǒवशेष अवसरɉ पर याǒğयɉ को वहां ले जाने 
और वहां सɅ लाने, या बारात, पय[टक पाटȹ या ऐसी अÛय ǐरजव[ पाटȹ को सवारȣ के िलए 
जारȣ Ǒकये गये अèथायी परिमट के अÛतग[त आने वाले यानɉ के सàबÛध मɅ 3[धारा 4-क 
के अधीन देय ǒवशेष कर], का भुगतान ऐसे अèथायी परिमट के जारȣ Ǒकये जाने के 
समय Ǒकया जायेगा। 

(2) जब कोई åयǒƠ अपने नाम से रǔजèĚकृत Ǒकसी मोटर यान को Ǒकसी अÛय 
åयǒƠ को अÛतǐरत करता है, तब इस सàबÛध मɅ अÛतरक के दािय×व पर Ĥितकूल 
Ĥभाव डाले ǒबना, अÛतǐरती मोटर यान के अÛतरण के Ǒदनांक को या उसके पूव[ इस 
Ĥकार अÛतǐरत मोटर यान के सàबÛध मɅ देय कर या अितǐरƠ कर और शाǔèत, यǑद 
कोई हो, के बकाये का इस Ĥकार देनदार होगा, मानɉ अÛतǐरती उस अविध के दौरान 
ǔजसके िलए ऐसा कर, अितǐरƠ कर या शाǔèत, यǑद कोई हो, के बकाये का इस Ĥकार 
देनदार होगा, मानɉ अÛतǐरती उस अविध के दौरान ǔजसके िलए ऐसा कर, अितǐरƠ कर 
या शाǔèत देय हो, उƠ मोटर यान का èवामी था।  

1. धारा 9 कȧ उपधारा (1) खÖड (दो और तीन) उ॰Ĥ॰ अिधिनयम सं॰ 18 सन ्2009 Ʈारा Ĥितèथाǒपत (28.10.2009 से Ĥभावी)। 
2. धारा 9 कȧ खÖड (चार) उपखÖड (क) उ॰Ĥ॰ अिधिनयम सं॰ 18 सन ्2009 Ʈारा Ĥितèथाǒपत (28.10.2009 से Ĥभावी)। 
3. उ॰Ĥ॰ अिधिनयम सं॰ 18 सन ्2009 Ʈारा Ĥितèथाǒपत (28.10.2009 से Ĥभावी)। 
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(3) जहां Ǒकसी मोटर यान के सàबÛध मɅ कर या अितǐरƠ कर का भुगतान 
उपधारा (1) मɅ ǒविनǑद[ƴ अविध के भीतर न Ǒकया जाय, वहां देय कर या अितǐरƠ कर 
के अितǐरƠ कर के अितǐरƠ 1[देय धनरािश से अनिधक] ऐसी दर पर जसैी ǒवǑहत कȧ 
जाय, शाǔèत देय होगी ǔजसके िलए èवामी और संचालक, यǑद कोई हो, संयुƠ Ǿप से और 
पथृक-पथृक देनदार हɉगे। 

(4) इस अिधिनयम के अधीन कर, अितǐरƠ कर या शाǔèत कȧ धनरािश कȧ 
संगणना करने मɅ, धनरािश को िनकटतम Ǿपये तक पूणाɍǑकत Ǒकया जायेगा, अथा[त ्एक 
ǽपये के भाग को जो पचास पैसे या उससे अिधक हो, अगले उÍचतर Ǿपये तक पूणाɍǑकत 
Ǒकया जायेगा और पचास पैसे से कम Ǒकसी भाग को छोड़ Ǒदया जायेगा। 

10 कर भुगतान Ǒकये ǒबना उƣर Ĥदेश मɅ यानɉ का उपयोग नहȣं Ǒकया जायेगा- 2[(1) धारा 9 
मɅ Ǒकसी बात के होते हुए भी,-] 
1[(क) Ǒकसी ऐसे Ĥािधकारȣ Ʈारा, ǔजसकȧ अिधकाǐरता उƣर Ĥदेश के बाहर हो, मोटरयान 
अिधिनयम, 1988 के अधीन Ǒदये गये अèथायी परिमट के अधीन कोई पǐरवहन यान उƣर मɅ 
नहȣं चलाया जायेगा, जब तक Ǒक उसके सàबÛध मɅ धारा 4 के अधीन उƣर Ĥदेश मɅ इसके 
उपयोग और ठहरने के िलए कर का भुगतान न कर Ǒदया गया हो।] 

(ख) Ǒकसी ऐसे Ĥािधकारȣ Ʈारा, ǔजसकȧ अिधकाǐरता उƣर Ĥदेश के बाहर हो, उƠ अिधिनयम कȧ 
धारा 88 कȧ उपधारा (12) के अधीन Ǒदये गये Ǒकसी राƶीय परिमट के अधीन कोई पǐरवहन 
यान उƣर Ĥदेश मɅ नहȣं चलाया जायेगा जब तक Ǒक उसके सàबÛध मɅ 1[धारा 4 के अधीन कर] 

का, ǔजसकȧ गणना 1[राÏय सरकार Ʈारा गजट मɅ अिधसूचना ǒविनǑद[ƴ दर पर] कȧ जायेगी, 
भुगतान ǒवǑहत रȣित से न कर Ǒदया गया हो। 

(ग) Ǒकसी ऐसे Ĥािधकारȣ Ʈारा ǔजसकȧ अिधकाǐरता उƣर Ĥदेश के बाहर हो, मोटर वैǑहǑकãस 
(आल इǔÖडया परिमट फार टूǐरèट Ěांसपोट[ आपरेटस[) Ǿãस, 1973 के साथ पǑठत उƠ 
अिधिनयम कȧ धारा 88 कȧ उपधारा (9) के अधीन Ǒदये गये परिमट के अधीन कोई पǐरवहन 
यान उƣर Ĥदेश मɅ नहȣं चलाया जायेगा जब तक Ǒक उसके सàबÛध मɅ 1[धारा 4 के अधीन कर]  
का भुगतान ǒवǑहत रȣित से 1[राÏय सरकार Ʈारा गजट मɅ अिधसूचना ǒविनǑद[ƴ] दर से न कर 
Ǒदया गया हो।  
3[*****] 

(2) 3[*****] 

 

1. उ॰Ĥ॰ अिधिनयम सं॰ 18 सन ्2009 Ʈारा Ĥितèथाǒपत (28.10.2009 से Ĥभावी)। 
2. उ॰Ĥ॰ अिधिनयम सं॰ 25 सन ्2001 Ǒदनांक 06 अÈटूबर, 2001 Ʈारा Ĥितèथाǒपत (06.10.2001 से Ĥभावी) 
3. उ॰Ĥ॰ अिधिनयम सं॰ 18 सन ्2009 Ʈारा िनकाल Ǒदया गया है (28.10.2009 से Ĥभावी)। 
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(3) यǑद ऐसा पǐरवहन यान इस अिधिनयम के अधीन देय कर या अितǐरƠ कर का भुगतान 
Ǒकये ǒबना उƣर Ĥदेश मɅ चलता हुआ पाया जाय, तो ऐसा कर या अितǐरƠ कर शाǔèत के साथ 
जो 1[देय कर के पाँच गुने के बराबर] होगा, देय होगा। 

2[परÛतु यह Ǒक राƶीय राजधानी ¢ेğ Ǒदãली के पǐरवहन Ĥािधकरण Ʈारा जारȣ परिमट 
के आधार पर Ǒदãली से नोयडा, Ēेटर नोयडा और गाǔजयाबाद ǒवकास Ĥािधकरण के अिधसूिचत 
¢ेğ के भीतर अनÛय Ǿप से संचािलत मोटर टैǔÈसयɉ के सàबÛध मɅ 1[इस धारा के अधीन कर] 
संदेय नहȣं होगा।]  

3[परÛतु यह और Ǒक इस धारा के अधीन उƣर Ĥदेश, हǐरयाणा, राजèथान और राƶीय 
राजधानी ¢ेğ Ǒदãली सरकारɉ के साथ या उनके मÚय हुये करार के अनुसार Ǒदये गये परिमट के 
अधीन राƶीय राजधानी ¢ेğ कȧ सीमाओं के भीतर अनÛय Ǿप से चलाये जाने वाले मोटर टैÈसी 
(सी0एन0जी0 संचािलत) के सàबÛध मɅ कर संदेय नहȣं होगा।] 

4[परÛतु यह भी Ǒक जहा ंयान संचालन, अनÛय Ǿप से उƣर Ĥदेश और मÚय Ĥदेश राÏय 
के मÚय पारèपǐरक करार मɅ घोǒषत मƠु पǐर¢ेğ मɅ अनु£ात हो, ǔजसमɅ कर छूट भी अनु£ात 
हो, वहां इस धारा के अधीन संदेय कर, िचğकूट èथानीय ¢ेğ मɅ उƠ करार के अनुसार पूण[तः या 
आंिशक Ǿप से छूट ĤाƯ होगा।] 
1[11. Ĥथम कर के दािय×व पर देय धनरािश - इस अिधिनयम के Ʈारा या अधीन उपबǔÛधत के 
िसवाय Ǒकसी पǐरवहन यान के सàबÛध मɅ जब Ǒकसी कैलेÖडर माह के Ĥारàभ के पƱात ्Ĥथम 
बार कोई कर देय होता है तो धारा 4 के अधीन देय कर Ĥ×येक कैलेÖडर माह या उसके भाग, 

ǔजसके सàबÛध मɅ कर देय है, के िलए समुिचत ितमाहȣ कर का एक ितहाई या समुिचत वाǒष[क 
कर का बारहवाँ भाग होगा।] 

12. यान का अनुपयोग और कर का वापस करना- (1) जब कोई åयǒƠ ǔजसने Ǒकसी पǐरवहन 
यान के संबंध मɅ कर का भुगतान कर Ǒदया है, कराधान अिधकारȣ के सÛतोषानुसार ǒवǑहत रȣित 
से यह िसƨ कर दे Ǒक मोटर यान का ǔजसके सàबÛध मɅ ऐसे कर का भुगतान कर Ǒदया गया 
है अǔÛतम बार कर का भुगतान करने के समय से एक मास या उससे अिधक कȧ लगातार 
अविध मɅ उपयोग नहȣं Ǒकया गया है तो वह उतनी धनरािश के वापसी का हकदार होगा ǔजतनी 
वह ऐसे यान के सàबÛध मɅ ऐसी अविध के Ĥ×येक 5[तीस Ǒदन] के िलए, ǔजसके िलए भुगतान 
Ǒकया गया हो, देय 1[यथाǔèथित ितमाहȣ कर के एक ितहाई या वाǒष[क कर के बारहवɅ भाग] के 
बराबर होः 
 

1. उ॰Ĥ॰ अिधिनयम सं॰ 18 सन ्2009 Ʈारा Ĥितèथाǒपत (28.10.2009 से Ĥभावी)। 
2. परÛतुक उ॰Ĥ॰अिधिनयम सं॰ 27 सन ्2007 Ʈारा अÛतःèथाǒपत (19.11.2007 से Ĥभावी)। 
3. उ॰Ĥ॰ अिधिनयम सं॰ 18 सन ्2009 Ʈारा अÛतःèथाǒपत (28.10.2009 से Ĥभावी)। 
4. उ॰Ĥ॰ अिधिनयम सं॰ 39 सन ्2021 Ʈारा Ĥितèथाǒपत (09.11.2021 से Ĥभावी)। 
5. उ॰Ĥ॰ अिधिनयम सं॰ 5 सन ्1999 Ǒदनांक 03 माच[, 1999 Ʈारा Ĥितèथाǒपत। 
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परÛतु ऐसी वापसी तब तक अनुमÛय नहȣं होगी जब तक Ǒक ऐसा åयǒƠ, उस अविध के 
पूव[ ǔजसके िलए ऐसी वापसी का दावा Ǒकया गया हो, कराधान अिधकारȣ के पास यान के 
सàबÛध मɅ जारȣ Ǒकया गया रǔजèĚȣकरण Ĥमाण-पğ, टोकन यǑद कोई हो और परिमट अßयǒप[त 
न कर दɅ। 

1[परÛतु अĒतर यह Ǒक जहां धारा 4 कȧ उपधारा (1-क) के अधीन Ǒकसी मोटरयान के 
िलए एक बार देय कर भुगतान कर Ǒदया गया है वहां ऐसे यान के सàबÛध मɅ Ĥ×येक माह के 
िलए 1/120 के समतुãय धनरािश वापस कȧ जायेगी।]  

(2) जहां Ǒकसी मोटर यान का, यथाǔèथित संचालक या èवामी एक मास या उससे अिधक कȧ 
अविध के िलए अपने यान का उपयोग नहȣं करना चाहता है वहां वह यथाǔèथित, कर या 
अितǐरƠ कर के देय Ǒदनांक के पूव[ उस सàभाग के कराधान अिधकारȣ के पास जहां कर या 
अितǐरƠ कर का अǔÛतम बार भुगतान Ǒकया गया हो, मोटर यान के संबंध मɅ जारȣ Ǒकया गया 
रǔजèĚȣकरण Ĥमाण-पğ, टोकन, यǑद कोई हो और परिमट यǑद कोई हो, अßयǒप[त करेगा और 
ऐसे अßयप[ण पर ऐसे यान के सàबÛध मɅ Ĥ×येक पूण[ कलेÖडर मास कȧ उस अविध के िलए 
ǔजसके दौरान यान उपयोग मɅ न रहे और उपयु[Ơ दèतावेज कराधान अिधकारȣ के पास 
अßयǒप[त रहे इस अिधिनयम के अधीन कोई कर या अितǐरƠ कर देय नहȣं होगाः 

परÛतु यǑद ऐसा यान उस अविध के दौरान जब इस उपधारा मɅ यथाउǔãलǔखत उसके 
दèतावेज कराधान अिधकारȣ के पास अßयǒप[त रहɅ, चलाया जाता हुआ पाया जाये, तो ऐसे यान 
का यथाǔèथित, èवामी या संचालक 1[कर और अितǐरƠ कर का देनदार होगा मानो उƠ दèतावेज 
अßयǒप[त नहȣं Ǒकये गये थे और कर और अितǐरƠ कर के पांच गुना देय शाǔèत का भी देनदार 
होगा।] 

(3) जहां 1[मोटर यान] ǔजसके सàबÛध मɅ इस अिधिनयम के अधीन एक बार देय-कर का 
भुगतान कर Ǒदया गया हो, का èवामी कराधान अिधकारȣ के सÛतोषानुसार ǒवǑहत रȣित से यह 
िसƨ कर दे Ǒक ऐसे मोटर यान का एक मास या इससे अिधक कȧ लगातार अविध मɅ उपयोग 
नहȣं Ǒकया गया है, वहां वह उƠ अविध के िलए  1[ऐसे कर कȧ वापसी का हकदार होगा जैसा Ǒक 
राÏय सरकार Ʈारा गजट मɅ अिधसूचना Ʈारा ǒविनǑद[ƴ Ǒकया जाये।]  

परÛतु ऐसी वापसी तब तक अनुमÛय नहȣ ं होगी जब तक कȧ यान के संबंध मɅ जारȣ 
Ǒकया गया रǔजèĚȣकरण Ĥमाण-पğ और टोकन, यǑद कोई हो, èवामी Ʈारा कराधान अिधकारȣ को 
अßयǒप[त न कर Ǒदया जायः 

परÛतु यह और Ǒक इस उपधारा के अधीन वापस कȧ जाने वाली कुल धनरािश इस 
अिधिनयम के अधीन भुगतान Ǒकये गये एक बार देय कर से अिधक नहȣं होगी। 

1. उ॰Ĥ॰ अिधिनयम सं॰ 18 सन ्2009 Ʈारा Ĥितèथाǒपत (28.10.2009 से Ĥभावी)। 
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(4) उपधारा (3) के अधीन वापसी कȧ धनरािश कȧ गणना करने मɅ, उस अविध के Ǒकसी भाग 
को जो एक मास से कम हो, छोड़ Ǒदया जायेगा। 

(5) Ǒकसी पǐरवहन यान से िभÛन ऐसे मोटर यान ǔजसके संबंध मɅ इस अिधिनयम के अधीन 
एक बार देय कर का भगुतान कर Ǒदया गया है, का èवामी 1[राÏय सरकार Ʈारा गजट मɅ 
अिधसूचना Ʈारा ǒविनǑद[ƴ] दरɉ पर ऐसे कर को वापस पाने का इस आधार पर हकदार होगा Ǒक 
उसने ऐसे कर के भुगतान के पƱात ्ऐसे यान को èथायी Ǿप से Ǒकसी अÛय राÏय या संघ 
राÏय ¢ेğ मɅ लाने के फलèवǾप ऐसे राÏय या संघ राÏय ¢ेğ मɅ मोटर यानɉ पर कर संबंधी 
Ǒकसी अÛय अिधिनयिमित के अधीन ऐसे यान के संबंध मɅ कर का भुगतान कर Ǒदया है या ऐसे 
मोटर यान को पǐरवहन यान के Ǿप मɅ पǐरǒवित[त Ǒकया गया है या ऐसे मोटर यान का 
रǔजèĚȣकरण रƧ कर Ǒदया गया है। 

(6) जहां ऐसा कोई åयǒƠ ǔजसने Ǒकसी पुराने मोटर यान के संबंध मɅ एक बार देय कर से 
िभÛन कर का भुगतान कर Ǒदया हो, कराधान अिधकारȣ के सÛतोषानुसार यह िसƨ कर दे Ǒक 
ऐसे मोटर यान ǔजसके संबंध मɅ ऐसे कर का भुगतान कर Ǒदया गया है, का उपयोग ऐसे कर या 
Ǒकèत का अǔÛतम बार भुगतान करने के समय से एक मास या इससे अिधक कȧ लगातार 
अविध तक नहȣं Ǒकया गया है, वहां वह उतनी धनरािश वापस पाने का हकदार होगा ǔजतनी ऐसी 
अविध ǔजसके िलये ऐसे कर का भुगतान कर Ǒदया गया है, के Ĥ×येक पूण[ कलेÖडर मास के 
िलए ऐसे यान के सबंंध मɅ देय वाǒष[क कर कȧ दर के बारहवɅ भाग के बराबर होः 

परÛतु ऐसी वापसी तब तक अनुमÛय नहȣं होगी जब तक Ǒक ऐसे åयǒƠ ने कराधान 
अिधकारȣ के पास यान के सàबÛध मɅ जारȣ Ǒकया गया रǔजèĚȣकरण Ĥमाण-पğ और टोकन, 

यǑद कोई हो, उस अविध के पूव[ ǔजसके िलए ऐसी वापसी का दावा Ǒकया जाय, अßयǒप[त न कर 
Ǒदया हो। 

 (7) Ǒकसी पǐरवहन यान का कोई संचालक जो उपधारा (1) के अधीन कर वापस पाने 
का हकदार हो, 1[धारा 6 के अधीन] भुगतान Ǒकये गये अितǐरƠ कर के ऐसे भाग का जो, उƠ 
अविध के िलए आरोÜय हो उपधारा (1) के अधीन वापस पाने का हकदार होगा और ऐसी वापस 
कȧ गई धनरािश कȧ गणना उÛहȣं िसƨाÛतɉ पर कȧ जायेगी जैसा उƠ उपधारा मɅ िनधा[ǐरत है। 

2[(8) जहा ंǑकसी मोटरयान का यथाǔèथित संचालक या èवामी अपने मोटरयान का उस 
यान के दघु[टनाĒèत हो जाने के कारण उपयोग करने मɅ असमथ[ है और उस यान के सàबÛध 
मɅ जारȣ Ǒकये गये रǔजèĚȣकरण Ĥमाण पğ, टोकन, यǑद कोई हो, और परिमट यǑद कोई हो, Ĥथम 
सूचना ǐरपोट[ कȧ Ĥित के साथ इस उस यान के दघु[टनाĒèत होने के Ǒदनांक से एक सƯाह के 
अÛदर कराधान अिधकारȣ को अßयǒप[त कर Ǒदये जाते हɇ, तो यह अßयप[ण दघु[टना के Ǒदनांक 
को Ǒकया गया समझा जायेगा।] 

1. उ॰Ĥ॰ अिधिनयम सं॰ 18 सन ्2009 Ʈारा Ĥितèथाǒपत (28.10.2009 से Ĥभावी)। 
2. उ॰Ĥ॰ अिधिनयम सं॰ 05 सन ्1999 Ǒदनांक 03 माच[, 1999 Ʈारा जोड़ा गया। 
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13. यान को उपयोगाथ[ रखने वाले åयǒƠ Ʈारा घोषणा- (1) Ĥ×येक मोटर यान का èवामी या 
संचालक ǒवǑहत Ĥपğ मɅ उसके संबंध मɅ एक घोषणा करेगा और ǒवǑहत समय के भीतर कराधान 
अिधकारȣ को देगा और उसे इस अिधिनयम कȧ अपे¢ानुसार या उसके अधीन कर या अितǐरƠ 
कर ǔजसका वह ऐसे यान के सàबÛध मɅ ऐसी घोषणा Ʈारा देनदार Ĥतीत होता हो, भुगतान 
करेगा। 

(2) जहां Ǒकसी मोटर यान मɅ इस Ĥकार पǐरवत[न Ǒकया जाय Ǒक उसका èवामी या 
संचालक धारा 14 के अधीन बढ़े हुए कर या अितǐरƠ कर का देनदार हो जाय, वहां ऐसा èवामी 
या संचालक ǒवǑहत समय के भीतर ǒवǑहत Ĥपğ मɅ Ǒकये गये पǐरवत[न कȧ Ĥकृित को दशा[ते हुए 
एक अितǐरƠ घोषणा करेगा और घोषणा कराधान अिधकारȣ को देगा और उसे धारा 14 के 
अधीन देय कर या अितǐरƠ कर मɅ अÛतर का भगुतान करेगा। 

14. कर मɅ अÛतर का भुगतान - जहां Ǒकसी ऐसे मोटर यान मɅ ǔजसके सàबÛध मɅ कर या 
अितǐरƠ कर का भुगतान कर Ǒदया गया हो, इस Ĥकार पǐरवत[न Ǒकया जाय Ǒक वह यान ऐसा 
यान हो जाय ǔजसके संबंध मɅ अपे¢ाकृत ऊँची दर से कर या अितǐरƠ कर देय हो वहाँ उसका 
èवामी या संचालक ऐसे यान के संबंध मɅ इस Ĥकार पǐरवत[न करने के पƱात ्संयुƠ Ǿप से 
और पथृक-पथृक देय कर या अितǐरƠ कर कȧ धनरािश के अÛतर का देनदार होगा। 

15 रǔजèĚȣकरण Ĥमाण पğ मɅ कर के भुगतान का अिभलेखन और 1[Ĥमाण पğ] का Ǒदया 
जाना- (1) कराधान अिधकारȣ मोटर यान के संबधं मɅ Ǒदये गये रǔजèĚȣकरण Ĥमाण-पğ मɅ कर 
का भुगतान अिभिलǔखत करेगा और Ǒकसी पǐरवहन यान के मामले मɅ ǒवǑहत Ĥपğ मɅ 1[Ĥमाण 
पğ] भी जारȣ करेगा। 

 (2) कराधान अिधकारȣ इस िनिमत ǒवǑहत Ĥमाण-पğ मɅ जो उसके Ʈारा जारȣ Ǒकया 
जायेगा, यथाǔèथित, 1[धारा 6] के अधीन अितǐरƠ कर का भुगतान अिभिलǔखत करेगा। 

16-यान को रोकने और Ĥवेश करने कȧ शǒƠ- कराधान अिधकारȣ या राÏय सरकार Ʈारा इस 
िनिमƣ Ĥािधकृत Ǒकसी अÛय अिधकारȣ Ʈारा अपे¢ा Ǒकये जाने पर मोटर यान का Ĝाइवर यान 
को रोकेगा और रोक कर रखेगा ǔजससे Ǒक वह इस अिधिनयम Ʈारा या उसके अधीन उस पर 
अिधरोǒपत Ǒकसी कत[åय का पालन कर सके और ऐसा करने के िलये ऐसा Ĥािधकारȣ या अÛय 
अिधकारȣ यान मɅ Ĥवेश कर सकता है और उसमɅ याğा भी कर सकता है। 

17-समय सारणी का Ǒदया जाना- (1) Ĥ×येक मंǔजली गाड़ȣ का संचालक ऐसे समय मे भीतर 
और ऐसी रȣित से जसैी ǒवǑहत कȧ जाय, कराधान अिधकारȣ को अपनी मंǔजली गाड़ȣ के आगमन 
और Ĥèथान करने के समय को ǒविनयिमत करने वाली एक सारणी के साथ एक ितमाहȣ मɅ 
Ǒकये गये एकल याğाओं कȧ संÉया और अपने कारबार से संबंिधत ऐसे अÛय ǒववरण देगा जैसा 
कराधान अिधकारȣ समय-समय पर आदेश Ʈारा अपे¢ा करे। 

1. उ॰Ĥ॰ अिधिनयम सं॰ 18 सन ्2009 Ʈारा Ĥितèथाǒपत (28.10.2009 से Ĥभावी)। 
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 (2)उपधारा (1) मɅ िनǑद[ƴ समयमापनɉ या ǒववरण मɅ Ǒकसी पǐरवत[न कȧ सूचना संचालक 
Ʈारा कराधान अिधकारȣ को ऐसे पǐरवत[न के Ĥभावी होने के पÛġह Ǒदन के भीतर दȣ जायगी। 

18. अपील- (1) 1[धारा 4, धारा 6 एवं धारा 12 के अधीन] कराधान अिधकारȣ के आदेश से 
åयिथत कोई åयǒƠ ऐसे आदेश कȧ ĤािƯ के Ǒदनांक से तीस Ǒदन के भीतर अपील Ĥािधकारȣ को 
अपील कर सकता है। 

 (2) अपील Ĥािधकारȣ अपीलाथȸ को सुनवाई का अवसर देने के पƱात ् ऐसा आदेश दे 
सकता है जैसा वह उिचत समझे। 

 (3) उपधारा (1) के अधीन Ǒकसी अपील मɅ अपील Ĥािधकारȣ Ʈारा Ǒदया गया Ĥ×येक 
आदेश अǔÛतम होगा। 

19. अपराधɉ का दÖड- जो कोई इस अिधिनयम या उसके अधीन बनाये गये िनयमɉ के ǑकÛहȣं 
उपबÛधɉ का उãलंघन करना है वह जमुा[ने से जो पांच सौ Ǿपये तक हो सकेगा, दÖडनीय होगा 
और ǑƮतीय या अनुवतȸ त×सǺश अपराध के िलए जुमा[ने से, जो एक हजार Ǿपये तक हो सकेगा, 
दÖडनीय होगा। 

 परÛतु कोई Ûयायालय ऐसे करणɉ के िसवाय जो िलǔखत Ǿप मɅ अिभिलǔखत Ǒकये जायɅगे 
Ǒकसी ऐसे ǑƮतीय या अनुवतȸ अपराध के िलये पांच सौ Ǿपये से कम का जमुा[ना आरोǒपत नहȣं 
करेगा। 

20. कर कȧ वसूली- (1) इस अिधिनयम के अधीन देय Ǒकसी कर या अितǐरƠ कर या शाǔèत 
का बकाया भू-राजèव के बकाये कȧ भांित वसूलीय होगा। 

 (2) इस अिधिनयम के अधीन देय कर, अितǐरƠ कर और शाǔèत मोटर यान ǔजसमɅ 
उसके उप साधन भी हɇ, पर ǔजसके संबंध मɅ यह देय हो, Ĥथम भार होगा। 

2[(3) कराधान अिधकारȣ Ĥ×येक वष[ के कर और अितǐरƠ कर और शाǔèत के बकायɉ के 
िलए यथाǔèथित èवामी या Ĥचालक से यथाǒवǑहत Ĥपğ मɅ मांग करेगा, ǔजसमं◌े पूव[वतȸ वषा[◌े◌ ं
के कर, अितǐरƠ कर या शाǔèत, यǑद कोई हो, सǔàमिलत हɉगे।] 

21. साǔ¢यɉ आǑद को हाǔजर होने को Ĥवतृ करने कȧ शǒƠ- अपील Ĥािधकारȣ या इस 
अिधिनयम के अधीन कोई जांच करने वाले कराधान अिधकारȣ को िनàनिलǔखत के संबंध मɅ 
ऐसी सभी शǒƠयां हɉगी जो Ǒकसी िसǒवल Ûयायालय मɅ Ǒकसी िसǒवल वाद कȧ सुनवाई के समय 
िनǑहत होती है:- 

 (क) साǔ¢यɉ को समन करना और हाǔजर कराना और शपथ या Ĥित£ान पर या 
अÛयथा उनकȧ परȣ¢ा करना और साǔ¢यɉ कȧ परȣ¢ा के िलये कमीशन जारȣ करना या अनुरोध 
करना, 

1. उ॰Ĥ॰ अिधिनयम सं॰ 18 सन ्2009 Ʈारा Ĥितèथाǒपत (28.10.2009 से Ĥभावी)। 
2. धारा 20 उपधारा (3) उ॰Ĥ॰ अिधिनयम सं॰ 18 सन ्2009 Ʈारा अÛतःèथाǒपत (28.10.2009 से Ĥभावी)। 
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 (ख) Ǒकसी åयǒƠ को कोई दèतावेज पेश करने के िलए बाÚय करना, और 

 (ग) पूव[वतȸ खÖडɉ मɅ ǒविन[ƴ ऐसी शǒƠयɉ का Ĥयोग करके जारȣ Ǒकये गये आदेशɉ कȧ 
अव£ा करने वाले दोषी åयǒƠयɉ को दǔÖडत करना। 

22. कर का भुगतान न करने कȧ दशा मɅ पǐरवहन यान को िनǾƨ करना- (1) जहां राÏय 
सरकार Ʈारा इस िनिमƣ Ĥािधकृत Ǒकसी अिधकारȣ को यह ǒवƳास करने का कारण हो Ǒक Ǒकसी 
åयǒƠ Ʈारा कर, अितǐरƠ कर या शाǔèत, यǑद कोई हो, का भुगतान Ǒकये ǒबना Ǒकसी 1[मोटर 
यान] का उपयोग Ǒकया गया है या Ǒकया जा रहा है, वहां ऐसा अिधकारȣ 1[मोटर यान] को 
अिभĒहȣत और िनǾƨ कर सकता है और इस Ĥयोजन के िलये ऐसी काय[वाहȣ कर सकता है या 
करा सकता है ǔजसे वह 1[मोटर यान] कȧ सुरǔ¢त अिभर¢ा के िलये आवæयक समझे और 
ǒवशेष Ǿप से, वह ऐसे 1[मोटर यान] के Ĝाइवर से उसे िनकटतम ्पुिलस थाने या उसके Ʈारा 
ǒविनǑद[ƴ Ǒकसी अÛय èथान तक पहंुचने कȧ अपे¢ा कर सकता है: 

 परÛतु यान को अिभĒहȣत करने वाला अिधकारȣ ऐसे अिभĒहण के अड़तािलस घंटे के 
भीतर सàबǔÛधत कराधान अिधकारȣ को ऐसे अिभĒहण कȧ ǐरपोट[ भेजɅगा। 

 (2) इस धारा के अधीन अिभĒहȣत या िनǾƨ Ǒकसी पǐरवहन यान को, कर, अितǐरƠ कर, 

शाǔèत या अÛय देयɉ ǔजनका भुगतान न करने के कारण यान इस Ĥकार अिभĒहȣत या िनǾƨ 
Ǒकया गया था, का भुगतान करने पर, कराधान अिधकारȣ Ʈारा तुरÛत छोड़ Ǒदया जायेगा। 

2[(3) जहां कर, अितǐरƠ कर, शाǔèत या अÛय देय धनरािश का भुगतान, ǔजसका भगुतान 
न करने के कारण Ǒकसी पǐरवहन यान को इस धारा के अधीन अिभगहृȣत या िनǾƨ Ǒकया गया 
हो, यान के अिभĒहण या िनरोध के Ǒदनांक से पɇतालीस Ǒदन कȧ अविध के भीतर उपधारा (2) 
के अधीन न कर Ǒदया जाये, वहां पǐरवहन आयुƠ, Ǒकसी अÛय ऐसी काय[वाहȣ पर, जो इस 
अिधिनयम के अधीन कȧ जा सकती है, Ĥितकूल Ĥभाव डाले ǒबना, ǒवǑहत रȣित से यान कȧ 
साव[जिनक नीलामी Ʈारा ǒबĐȧ करवा सकता है और ऐसे यान के ǒवĐय आगम को ऐसे यान के 
सàबÛध मɅ देय कर, अितǐरƠ कर, शाǔèत या अÛय धनरािश और ऐसी नीलामी का åयय, यǑद 
कोई हो, के Ĥित समायोǔजत कर िलया जायेगा और अितशेष को, यǑद कोई हो, यान के èवामी या 
संचालक को वापस कर Ǒदया जायेगा।] 

23. Ûयायालयɉ कȧ अिधकाǐरता पर रोक- इस अिधिनयम के अÚयधीन राÏय सरकार या Ǒकसी 
अÛय Ĥािधकारȣ या अिधकारȣ Ʈारा अपने कृ×यɉ के संबंध मɅ Ĥदƣ Ǒकसी शǒƠ के अनुसरण मɅ 
Ǒकये गये Ǒकसी काय[ या कȧ गयी Ǒकसी काय[वाहȣ या जारȣ Ǒकये गये Ǒकसी आदेश या िनदेश के 
बारे मɅ Ǒकसी िसǒवल Ûयायालय को कोई वाद या काय[वाहȣ Ēहण करने कȧ अिधकाǐरता नहȣं 
होगी। 

1. उ॰Ĥ॰ अिधिनयम सं॰ 18 सन ्2009 Ʈारा Ĥितèथाǒपत (28.10.2009 से Ĥभावी)। 

2. उ॰Ĥ॰ अिधिनयम सं॰ 28 सन ्2001 Ǒदनांक 06 अÈटूबर, 2001 Ʈारा जोड़ा गया।  
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24-अपराधɉ का Ĥशमन- (1) ऐसी शतɟ के अधीन रहते हुये, जैसी ǒवǑहत कȧ जाय, कराधान 
अिधकारȣ या राÏय सरकार Ʈारा इस िनिमƣ अिधसूचना Ʈारा सशƠ Ǒकसी अÛय अिधकारȣ Ʈारा 
इस अिधिनयम के अधीन दÖडनीय Ǒकसी अपराध का अिभयोजन संǔèथत Ǒकये जाने के पूव[ या 
उसके पƱात ्इस अिधिनयम के अधीन ऐसे अपराध के िलय उपबǔÛधत अिधकतम जुमा[ने के 
पचास Ĥितशत के समतुãय धनरािश कȧ वसूली पर शमन Ǒकया जा सकेगा। 

(2) जब Ǒकसी अपराध का इस Ĥकार शमन- 

 (एक) अिभयोजन संǔèथत Ǒकये जाने के पूव[ Ǒकया जाय, तब अपराधी ऐसे अपराध के 
िलये अिभयोजन का उƣरदायी नहȣं होगा: 

 (दो) अिभयोजन संǔèथत Ǒकये जाने के पƱात Ǒकया जाय, तब शमन का Ĥभाव 
अपराधी कȧ दोषमुǒƠ का होगा और उस åयǒƠ के ǒवǽƨ उसी अपराध के िलये कोई अĒतर 
काय[वाहȣ नहȣं कȧ जायेगी। 

25. अपराध का सं£ान - कोई Ûयायालय इस अिधिनयम के अधीन दÖडनीय Ǒकसी अपराध का 
सं£ान कराधान अिधकारȣ कȧ ऐसे अपराध को बनाने वाले तØयɉ कȧ िलǔखत ǐरपोट[ पर के 
िसवाय नहȣं करेगा। 

26. कàपिनयɉ Ʈारा अपराध- (1) यǑद इस अिधिनयम के अधीन अपराध करने वाला åयǒƠ 
कोई कàपनी है तो वह कàपनी और अपराध Ǒकये जाने के समय उसके काय[ संचालन के िलये 
कàपनी का Ĥभारȣ और उसके Ĥित उƣरदायी Ĥ×येक åयǒƠ भी उस अपराध का दोषी समझा 
जायगा और तƩसुार उसके ǒवǽƨ काय[वाहȣ कȧ जा सकेगी और उसे दǔÖडत Ǒकया जा सकेगा। 

 परÛतु इस उपधारा कȧ कोई बात से ऐसा åयǒƠ दÖडनीय नहȣं होगा यǑद वह साǒबत कर 
दे Ǒक अपराध उसकȧ जानकारȣ के ǒबना Ǒकया गया था या उसने अपराध को रोकने के िलये 
सभी सàयक् त×परता बरती थी। 

(2) उपधारा (1) मɅ Ǒकसी बात के होते हुये भी, जहाँ इस अिधिनयम के अधीन कोई 
अपराध Ǒकसी कàपनी Ʈारा Ǒकया गया है और यह साǒबत हो जाता है Ǒक अपराध उस कàपनी 
के Ǒकसी सिचव, िनदेशक, Ĥबंधक या अÛय अिधकारȣ कȧ सàमित या मौनानुमित से Ǒकया गया 
है, या उसकȧ Ǒकसी उपे¢ा के कारण हुआ है, तो कàपनी का ऐसा सिचव, िनदेशक, Ĥबंधक या 
अÛय अिधकारȣ भी उस अपराध का दोषी समझा जायगा और तƩसुार उसके ǒवǽƨ काय[वाहȣ कȧ 
जा सकेगी और उसे दÖड Ǒदया जाय जा सकेगा।  

 èपƴीकरण- इस धारा के Ĥयोजनɉ के िलये- 

  (क) ‘‘कàपनी‘‘ का ता×पय[ Ǒकसी िनगिमत िनकाय से है, और उसके अÛतग[त 
कोई फम[ या åयǒƠयɉ का अÛय संगम भी है: और 

  (ख) Ǒकसी फम[ के संबंध मɅ ‘‘िनदेशक‘‘ का ता×पय[ फम[ के भागीदार से है। 
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27. सƫावना से Ǒकये गये काय[ का संर¢ण- इस अिधिनयम या उसके अधीन बनाये गये Ǒकसी 
िनयम या Ǒदये गये Ǒकसी आदेश या िनदȶश के  अनुसरण मɅ सƫावपूव[क कȧ गयी या कȧ जाने 
के िलये आशियत Ǒकसी बात के िलये राÏय सरकार या उसके Ǒकसी अिधकारȣ या सेवक के 
ǒवǽƨ कोई वाद, अिभयोजन या अÛय कोई ǒविधक काय[वाहȣ नहȣं कȧ जायगी।  

28 राÏय सरकार कȧ िनयम बनाने कȧ शǒƠ- (1) राÏय सरकार, अिधसूचना Ʈारा इस 
अिधिनयम के Ĥयोजनɉ को काया[ǔÛवत करने के िलये िनयम बना सकती है।  

 (2) ǒवशेषतः और पूव[गामी शǒƠयɉ कȧ åयापकता पर Ĥितकूल Ĥभाव डाले ǒबना, राÏय 
सरकार िनàनिलǔखत समèत या ǑकÛहȣं Ĥयोजनɉ के िलये िनयम बना सकती है, अथा[त - 

(क) वह रȣित ǔजसके अनुसार और Ĥपğ ǔजसमɅ और Ĥािधकारȣ ǔजसे इस अिधिनयम 
के अधीन कर या अितǐरƠ कर के भुगतान के िलये आवेदन-पğ Ĥèतुत Ǒकया जायेगा, 
ǒवǑहत करना 

(ख) Ǒकसी Ĥमाण-पğ, घोषणा, नोǑटस, रसीद या टोकन का Ĥपğ और उसमɅ उǔãलǔखत 
Ǒकये जाने वाले ǒववरण और Ǒकसी मोटरयान पर टोकन Ĥदिश[त करने कȧ रȣित ǒवǑहत 
करना। 

(ग) वह रȣित ǔजसके अनुसार फȧस, ǔजसका भुगतान करने पर इस अिधिनयम के 
अधीन टोकन या Ĥमाण-पğ Ǒदया या अÛतǐरत Ǒकया जा सकता है, ǒवǑहत करना,  

(घ) सामाÛय ǽप से ऐसे Ĥािधकाǐरयɉ को ǔजनके Ʈारा और ऐसी रȣित ǔजसके अनुसार 
इस अिधिनयम के उपबÛधɉ को Ĥभावी करने के संबंध मɅ या उससे आनुषंिगत Ǒकसी 
कत[åय का पालन Ǒकया जा सके, ǒवǑहत करना, 

(ङ)  कर, अितǐरƠ कर और शाǔèत के भुगतान और उसकȧ वसूली कȧ रȣित को 
ǒविनयिमत करना, 

(च) वह रȣित ǒविनयिमत करना ǔजसके अनुसार कर या अितǐरƠ कर से छूट और 
वापस कȧ जाने वाली धनरािश का दावा Ǒकया जा सके और उसे èवीकृत Ǒकया जा सके, 

(छ) अपील के िलये फȧस ǒवǑहत करना और ऐसे रȣित ǒविनयिमत करना ǔजसके 
अनुसार अपील संǔèथत कȧ जा सके और उसकȧ सुनवाई कȧ जा सके।  

(ज) इस अिधिनयम के अधीन पाǐरत आदेशɉ या जारȣ नोǑटसɉ कȧ तामीली कȧ रȣित 
ǒवǑहत करना,  

(झ) धारा-17 अधीन समय सारणी और अÛय ǒववरण Ĥèतुत करने का समय और 
रȣित ǒवǑहत करना, 

 (ञ) वह रȣित ǒवǑहत करना ǔजसमɅ मागɟ के वगȸकृत Ǒकया जाना है 
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 (ट) वह रȣित ǒवǑहत करना ǔजससे उƣर Ĥदेश सड़क पǐरवहन दघु[टना सहायता िनिध 
Ĥशािसत कȧ जायेगी, और इसका उपयोग Ǒकया जायेगा, 

 (ठ) कोई अÛय ǒवषय ǔजसके िलये िनयम बनाया जाना हो या बनाया जा सकता है, 

29. कǑठनाइयɉ को दरू करने कȧ शǒƠ- (1) राÏय सरकार Ǒकसी कǑठनाई को दरू करने के 
Ĥयोजनɉ के िलये, अिधसूिचत आदेश Ʈारा, यह िनदȶश दे सकती है Ǒक इस अिधिनयम के उपबÛध 
ऐसी अविध के दौरान जैसी आदेश मɅ ǒविनǑद[ƴ कȧ जाय, ऐसे अनुकूलनɉ के आधीन रहते हुये वे 
पǐरçकार, पǐरवƨ[न या लोप के ǽप मɅ हो ǔजÛहɅ वह आवæयक या समीचीन समझे Ĥभावी होगा,  

        परÛतु इस अिधिनयम के Ĥारàभ के Ǒदनांक से दो वष[ कȧ समािƯ के पƱात ऐसा कोई 
आदेश नहȣं Ǒदया जायेगा। 

(2) उपधारा (1) के आधीन Ǒदया गया Ĥ×येक आदेश यथाशÈय शीē राÏय 
ǒवधानमंडल के दोनɉ सदनɉ के सम¢ रखा जायेगा और उƣर Ĥदेश साधारण खÖड अिधिनयम-
1904 कȧ धारा 23-क कȧ उपधारा (1) के उपबÛध, जैसे वे Ǒकसी उƣर Ĥदेश अिधिनयम के 
अधीन राÏय सरकार Ʈारा बनाये गये िनयमɉ के संबंध मɅ लागू होते हɇ, लागू हɉगे। 

(3) उपधारा (1) के आधीन कोई आदेश Ǒकसी Ûयायालय मɅ इस आधार पर 
ǒववादĒèत नहȣं Ǒकया जायगा Ǒक उपधारा (1) मɅ यथािन[Ǒदƴ कोई कǑठनाई नहȣं थी या उसे दरू 
करना अपेǔ¢त नहȣं था 

30. िनरसन और अपवाद- (1) संयुƠ ĤाÛत मोटरगाड़ȣ कराधान अिधिनयम-1935 उƣर Ĥदेश 
मोटरगाड़ȣ (याğीकर) अिधिनयम, 1962 और उƣर Ĥदेश मोटरगाड़ȣ (मालकर) अिधिनयम, 1964 
एतÙƮारा िनरिसत Ǒकये जाते हɇ। 

 (2) उƣर Ĥदेश साधारण खÖड अिधिनयम, 1904 कȧ धारा 6 कȧ åयापकता पर 
Ĥितकूल Ĥभाव डाले ǒबना, उपधारा (1) मɅ िनǑद[ƴ अिधिनयिमितयɉ के िनरसन का कोई Ĥभाव 
ऐसे िनरसन के Ǒदनांक के पूव[ उपगत Ǒकसी दािय×व पर और Ǒकसी स¢म Ĥािधकारȣ या 
Ûयायालय के सम¢ उƠ Ǒदनांक को ऐसी अिधिनयिमितयɉ के आधीन लंǒबत काय[वाǑहयɉ पर 
नहȣं पडेगा और इस अिधिनयम के Ĥारàभ के पƱात सǔंèथत उपयु[Ơ Ǒकसी ऐसे दािय×व से 
संबंिधत समèत काय[वाǑहयां जारȣ कȧ जाये और उसका िनèतारण इस Ĥकार Ǒकया जायेगा मानɉ 
यह अिधिनयम Ĥवƣृ नहȣं हुआ हो। 

(सभी अनुसूची (Ĥथम से छठȤ तक) उ॰Ĥ॰ अिधिनयम सं॰ 18 सन ्2009 Ʈारा िनकाल दȣ गयी 
(28.10.2009 से Ĥभावी)) 
 


